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THE CENTRAL RESERVE POLICE
FORCE (AMENDMENT) BILL, 1968
—contd.

SHRI N. PATRA (Orissa) : Madam
Deputy Chairman, I rise to support the
Central Rescrve Police Force (Amend-
ment) Bill. 1968. The new provisions
of this Bill envisage in the units of the
Central Reserve Poklce Force an ine
crease from 44 to 52 battalions. While
speaking on the Bill, some of the Mem-
bers Opposite raised objections to the
introduction of the Bill saying thar it
will interfere mn the autonomy of the
State Governments and, therefore, they
thought it was not necessary. The
Members objecting belong to the State
of West Bengal. Now, this is net a
new measure. The only new provision
sought is %o raisc the number of batta-
lion or group centres from 44 to 52.

Madam, after the last general elec-
tion, since the last two years, the trend
in the country is towards creation of
disturbances in different spheres of life
of the country. Unruly workers at so
many places have resorted to gheraos
in <pite of the Supreme Court’s ruling
to the contrary. Last February when
there were some communal disturban-
ces in my State the Chief Minister
of Orissa called for the help of the
Central Reserve Police Force. There
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was some disturbance but no sooner
some force reached Orissa than it had
instantancous effect and the trouble
subsided. So this kind of force huad
a salutary effect. Therefore, there is no
reason why there should be any objec-
tion. Now two stalwarts of the C.P.L
(M), the Chief Minister of Kerala
State, and his party chief, Mr. A. K.
Gopalan, and one of the topmost lea-
ders of that party, Mr, B. T. Ranadive,
have stated categorically that their parti-
cipation in the déemocratic form of gov-
ernment 15 only to wreck it from with-
in. This was the process adopted by
Indian politicians when there was a
boycott call in the Central Assembly. ..

SHRT BHUPESH GUPTA (West
Bengal) : Is it proper for the hon.
Member to quote a Member of the
other House when he has already laid
on the Table the statement he made ?
1t is there and there is no word ‘ wreck”
used there,

SHRT N. PATRA: T am simply
stating bare facts. This has been pub-
lished throughout and a lot ot criticism
has been made and replies have becn

given. There should be no objection
to this. Therefore, under these contin-
gencies, the Government have a
right . ..

THE DEPUTY CHAIRMAN : 1t
is now 1 OClock. You can continue
after Lunch. The House stands ad-
journed till 2 p.M,

The House then adjourned
for funch at one of the clock.

The House reassembled after lunch
at two of the clock, THr Vrce-Cm.l_R-
MAN (SHRI D. THENGART) m the Chair.

SHRI N. PATRA : Mr. Vice-Chair-
man, Sir, before the lunch-break, I was
referring to the stand taken by the In-
dian politicians during the struggle for
independence. A section of them
thought of boycotting the elections to
the Central Assembly. But there was
another section which thought it fit not
to boycott the Central Assembly and
the popular elections but to enter the
Central Assembly and try to break it
from within. That position does not
hold good now. We are a free, inde-
pendent, democratic country and we
have declared our objective as the at-
tainment of a democratic socialistic
State. Radical reforms to ameliorate
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the conditions of the people and to
speed up developm:nt can be done
through discussions. through the pro-
cess of Parliument ind elected legisla-
tures.

I was referring t» the fact that thc
Chief Minister of a State, Mr. E.M.S.
Nambudiripad and his party chiel,
Mr. A.K. Gopalan, a Member of the
other House, justificd the declaration of
one of their party leiders, Mr. Ranadive
that they are partici»ating in the demo-
cratic form of government only to avail
of that opportunity to wreck it from
within. If representatives of people,
holding the reins ol power, justify at-
tempts to wreck th:: Constitution from
within, then | say that there is ample
justification for the¢ Central Govern-
ment to view this development very
seriously. Thereforv, it is in the fitness
of things that they thought of raising
the strength to 52 battalions. So why
should there be any objection from the
Opposition that the Central Govern-
ment by this Act .s taking away the
powers of the State. or is interfering in
the affairs of the States? How far is
their objection justfied? Their inten-
tion is to usurp power and they can
come out and do whatever they like ac-

cording to the thoughts of Mao, their ;

philosopher and gu.de. We know who
is who and where the extra-territorial
loyalties of some m:n are. But if they
want to come to the Parliament and
seek to wreck this system, we should
take a serious view of this attempt.
There is nothing in this Bill which
could be objected to. It is a well-
thought out legislaion, and there are
certain improvemen s made.

Previously, unles a call was given,
unless there was svecific proof of any
disturbance, the battalions posted in
different parts of th: country would not
take action. But that atmosphere is
not prevailing now We do not know
what will happen at any patticular
time. I will quotc an incident which
happened last week at a place about 10
kilometres from my place on the
Andhra-Orissa bordir. A farmer of Pal-
uru village who had some land pro-
perties there received an anonymous
letter that his life ‘would be in danger.
He never cared for that because he was
not a turbulent kis: n. Kisans need not
be turbulent now:days because they
have their own foriims now to ventilate
their grievances and to organise and
to protect their rights. He was stabbed
to death and his property and grains
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wefe looted. So, incidents of this type
are not confined to capital cities alone.
The political parties have penetrated
deep into the countryside.

The  Central Government, to pre-
serve law and order and to assure
safety to its citizens, should think of
posting these battalions not only in
places where they have got Central
Government properties, plants, etc., but
also in the rural areas. If they do not
do that. | do not know what will happen.
People receive Mao’s thoughts, Naxa-
lite sermons and the support of repre-
sentatives who want chaos in the coun-
try. In such a situation, the Govern-
ment has done well to think of raising
the strength of the Reserve Police
Force. Clause 2(i)(a) cays:

“active duty” means the duty to
restore and preserve order in an area
where there is any disturbance of
public peace or where any such dis-
turbance is apprehended.

One can sometimes apprehend what
may happen. Therefore, one must be
very alert if we want an orderly gov-
ernment. Another improvement made
in this Act is this. Since 1949 when the
Central Reserve Police Force was con-
templated, it has undergone a thorough
change and its scope of work has been
expanded.  Therefore, they wanted to
change the name of ‘Commandant’ in-
to that of ‘Director General.’ {t is in
the fitness of things to give this Force
status and authority and they have done
well in giving up the name of the Com-
mandant and raising it to the status of
Director General and it is but appro-
priate,

Under section 9 of the original Act,
it is said. “transportation for life for
a term of seven years” for a soldier,
for a man on duty, if he infringes the
rules or does any irregular or illegal
act or obstructs the process of work
and he shall be punishable with trans-
portation for life for seven years or
with imprisonment for a term which
may extend to 14 years. In this amend-
ing Bill, they have deleted the words
“with transportation for life for a term
of not less than seven years”, and it is
an improvement and it is humanitarian.

I support this Bill from every aspect.
But I must warn the Government to see
that they post these battalions not only
near the projects and all that but they
must also think of safeguarding the
theatre of the green revolution,
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SHRI LOKANATH MISRA (Oris-
sa) :  Mr. Vice-Chairman, Sir, 1
want to make it clear that my party
goes to support the Central Reserve
Police Force (Amendment) Bill now
under discussion in the House.

SHRI BHUPESH GUPTA: What
about you?

SHRI LOKANATH MISRA : 1 am
speaking on behalf of my party. My

party supports this Bill because it con-
siders that under the present circum-
stances in the country, such a Force is
very necessary, Now, it is the expan-
sion, not the creation. It has already
been created; the expansion becomes
necessary in view of the gloomy pic-
ture and to maintain tranquility in the
country.

*1 agree with those friends, paiticu-
larly friends who spoke the gther day
that law and order is a State subject.
That is in the Constitution itself whe-
ther I say it or he says it, and it is an
accepted fact, and there should be ab-
solutely no dispute about the interpre-
tation of it. But in certain cases, what
has happened is startling cnough to
make us think about it, whether there
should not be a Central Reserve Police
Force to go to the aid of certain States
when they try to uphold the Constitu-
tion. As indicated by the previous
speaker, there have been certain public
statements by eminent persons in this
country, persons who call themselves
‘eminent’ and whom the Prime Minister
considers eminent. And they have
made hold to make statements both in
India and abroad that they would
wreck the Constitution by taking
advantage of constitutional institutions
and constitutional methods. Govern-
ment is very silent, conveniently silent,
about these statements and observa-
tions by the so-called eminent people.
Now, I feel that I should not expect
anything from them even though the
statements are in breach of the Consti-
tution, and nothing is being done.
People who had Governments and
who carry these convictions how far
they would be able to uphold the Con-
stitution and try to preserve the peace
in the country is anybody's guess. If
they want to wreck the Constitution by
taking advantage of the democratic
institutions, then the natural conclusion
is that they would get into the institu-
tions and behave in an unruly manner in-
side the Houses and make these Houses
publicity forums for them to be made
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heroes and go out and -inspire the
people on the lines of the speeches they
made in the Houses. Therefore, it is
time now that the Government of India
should be cautioned that something
should be done against anybody who
preaches violence, who preaches against
the provisions of the Constitution. If
any of them had moved an amendment
to the Constitution and discussed it on
the floor of the House about the amend-
ment, 1 feel he is always allowed to do
it. In fact, Mr, Bhupesh has to his
credit the maximum number of amend-
ments standing in his name in the
Rajya Sabha, Who denied the right
to him ? But if somebody, if the Chief
Minister of a State, starts talking of
wrecking the Constitution through revo-
lution, through bloody rebellion, can
anybody tolerate it, anybody who 1s
democratic-minded ? Therefore, it
Chief Ministers start behaving 1s irres-
ponsible administrators, the Govern-
ment of India cannot keep silent and
allow them to carry on the administra-
tion with the police force in their hands
alone. So, in that context, 1 would say
that the attempt on the part of the
Home Ministry is commendable, com-
mendable in the sense that the Reserve
Police Force can come to the aid of
those Chief Ministers or the administra-
tors of those States who want to uphold
the Constitution. May be a time will
come when hooligans will be let loose
by the Chief Ministers who believe in
revolution and in bloody rebellion for
changing the Constitution,

st USATEW (ST NeA) ¢ )
s grem  fAfqeer omr #77 AF v
T T, E 7

SHRI LOKANATH MISRA : I am
coming to it. I will argue both ways
also. So, I say that such a police force
would be of great necessity and great
value if there is a need for it, when
the time takes a turn for such a bloody
revolution and rebellion.

SHRI BHUPESH GUPTA: You
want to stop revolution by the Central
Police Force !

SHRI LOKANATH MISRA : I be-
lieve in democratic, revolution all the
time, The Prime Minister resorted to
bank nationalisation and I democrati-
cally oppose it, when I do not accept it.

1
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SHRI BHUPESH GUPTA: Mr.
Lokanath Misra, you are not conversant
with the laws of ravolution, 1 am not
asking you whethe it is bloody or not
bloody. All seem to have great faith
in the Police Force that it can deal with
a revolution, great faith in the Reserve
Police Force. I hope you will ask the
girl guides to stop the revolution.

SHRI LOKANATH MISRA : Now,
there have been tw y questions, Sir. You
will kindly -give m: some time because
I have to reply to them also. Number
one. Mr. Rajnara n posed a question :
If a time comes when a majority of
the people would start thinking that
they have to fight out the cause of the
country with swor s rather than with
votes, what will hippen? Wouid that
be the approved actics, the approved
democratic method ? According to my
interpretation, I say categorically “No”
to it because we have a Constitution
and I believe tha:i the Constitution is
sovereign in this ¢ untry. Whatever is
enshrined in the ('onstitution, we have
to abide by that.

st TR &Y ATT FEETITAT
wfzd | for SHIFT® W A TR
Ffad |

SHRI LOKANATH MISRA : That
is what we adoptrd. Each one of us
accepted it and we have taken our oath
in the name of th: Constitution and I
believe that the Constitution is sove-
reign. That is my interpretation.
That is how I understand it. You
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might be having a different understand-
ing and a different interpretation, but
this is what I understand. Therefore,
any other method which is not demo-
cratic, is not an acceptable method
under the Constitution.

Then, Mr. Bhupesh Gupta’s question
was as to how I could repose so much
confidence in the Central Reserve Police
Force. Now, if at any time the Cen-
tral Reserve Police Force would be
used, it would probably be used against
me and my party and all peaceful
parties in the country. The way things
are moving now, I consider Mr. Bhu-
pesh Gupta to be already 50 per cent
in possession of the Government of
India. At least if he is not physically
a participant in this Government, he is
mentally . .,

SHRI RAJNARAIN : Mentally,

SHRI LOKANATH MISRA : |
already associated with it, closely asso-
ciated with: it and he has publicly made
statements supporting this Government.

SHRI BHUPESH GUPTA : Where
did I make such statements ?

SHRI LOKANATH MISRA: You
can ask anybody in the country and
he would say the communists are with
the Government.

SHRI BHUPESH GUPTA : If my
memory fails me, you should help me.
Where did I make such a statement ?
1 never made any such statement . . .

=it TremToEer ¢ arew fafges st
FITE

SHRI BHUPESH GUPTA : ... nor
did I ever uphold the Prime Minister.

SHRI LOKANATH MISRA : If
the Prime Minister says that 95 per
cent of the people of the country are
with them, she has probably committed
an arithmetical error because, Mr., Vice-
Chairman, your party and my party
are definitely opposed to the recent
bank nationalisation and whatever trend
the administration has taken. Yours
and mine put together comes to 12
per cent in the country, 12 per ceat
of votes, in favour of hoth of us . . .

SHRI BHUPESH GUPTA : Are all
votes against the nationalisation ?

SHRI LOKANATH MISRA: All
our voters are naturally against it...
(Interruptions)
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THE VICE-CHAIRMAN (SHRI D
THENGARI) Please do not interrupt

SHRI BHUPESH GUPTA . Are you
prepared to contest a bye-electron on
the question of nationalisation 1n your
constituency ?

SHRI § S MARISWAMY (Tamil
Nadu) Yes

SHRI LOKANATH MISRA : I am
prepared to take such a challenge in any
rural constituency [ cannot speak ol
the urban constituency.

SHRI S S MARISWAMY : Even
m an urban area

SHRI LOKANATH MISRA * I can-
not say about any urban constituency
where people ke Mr Bhupesh Gupta
are the most vocal even though taking
the maximum advantage. .

SHRI BHUPESH GUPTA You are
not being farr to yourself. Urban
people have seen you more often than
they have seen me After all, you are
a film actor

THE VICE-CHAIRMAN (SHRI D
THENGARI) Please do not mnterrupt

SHRI LOKANATH MISRA . Sir, 1
am sorry. . .

THE VICE-CHAIRMAN (SHRI D
THENGARI) Please come to your
point  Your time 1s over.

SHRI KRISHAN KANT . (Har-
yana) : The time of your party is over.

SHRI LOKANATH MISRA - Those
who are unwittingly walking nio the
communist camp should know their
future better than they know my futuie.

THE VICE-CHAIRMAN (SHRI D.
THENGARI) Please come to youl
powmnt

SHRI LOKANATH MISRA  Sir,
the other day mn Kisangan) there was a
people’s court set up and the people’s
court, I am told, was set up on behalf
of the Communist Party (Maixist)
And that self-appointed people’s court
fined somebody Rs 500. . .

SHRI S S MARISWAMY : Where ?

SHRI LOKANATH MISRA: ... in
Kisanganj, on the border of West Ben-
gal and Bihar The trouble arose when
the person who was fined did not depo-
sit the money . . .
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AN HON MEMBER : Where was
he to deposit the money ?

SHRI LOKANATH MISRA. He
could have deposited the money with
the so-called judge, the Marxist judge

The previous speaker probably did
not know the entire facts about what
happened on the Orissa-Andhra border.
What he intended probably to say and
what [ have read i the newspapers 1s
that the head of a particular man, who
was o« muddle-class peasant, was hung
at the outside door of that particufar
peasant’s hut after it was severed from
the body and 1n his blood it was written
on his wall, “This 15 the 71st head that
we are presenting to the villagers” or
something like that It was written 1n
his blood Supposing the police cannot
cope with this large-scale hooliganism,
large-scale massacre, then, who 1s to
come to the aid of the poor peopie ?
It 1s only the Central Reserve Police
Force that could be requested to come
to their help, to the help of the police
of the State 1 am told that the Naxa-
lites who are functioming around the
border ot Andhra Pradesh-Orissa, have
their own doctors They have therr
own nurses In case of any casualty
or any mjury to any of those Naxalites,
they can immediately be treated. They
come In a truck loaded with medicines,
Joaded with arms, ammunition, and
what not, and they try to put up a fight.
If they see that the police could out-
number them, then, they try to escape.
If they see that they could outnumber
the police, then, they start shooting
They get into the wvillages, catch hold
of one or two persons n therr way who
happen to be comparatively a httle
richer, and execute them publicly or
behead them publicly. It 1s only
through this process of ntimidation,
force and the spreading of an atmos-~
phere of shorror, that they believe that
they could come to power because they
know that they can never come to power
m a country like India through the bal-
lot box. So, they are resorting to these
activitties  If you want to chech, if you
want to uphold the Constitution, 1f you
want to . ..

SHRI BHUPESH GUPTA . “They”
means who ?

SHRI LOKANATH MISRA - The
Naxalites, I do not mean “you”. You
do not resort to these things. The
Communist Party of India has got sub-
tler methods of working. The com-
mumsts do not resort to such crude
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forms. The crudes are only the Naxa-
lites.  You have a much subtler form
in which you ask .nd invite others to
walk into your cam)>. May be, even the
most powerful person, when you invite,
will walk into your camp and vou will
brainwash him.. .

SHRI BHUPESI[ GUPTA :
have not succeeded with you,

But 1

SHRI LOKANATH MISRA : It is
because 1 stay out.

Now, Sir, the o her spectacular ad-
vantage in having a Central Reserve
Police Force would be that they would
have a national o tlook instead of a
parochial or regior al outlook. When-
ever they are askel to go to a certain
area and are aske! to function there,
they would have a much wider national
outlook. So, their sery approach to the
problem in the arca would be much
more objective thin that of the local
police. But it should be only in case of
an emergency, it shwould be an occasio-
nal affair. It should not be a matter-of-
course thing.

I now come to the last point, Sir, and
it is a very import nt point of the Bill.
I was talking of -1e Naxalites. I hate
them because of tleir ideology and ac-
tions, their misde2ds. Here there is
another Naxalite in the garb of a Minis-
ter in the Centre.

SHRI MULXA
REDDY (Mysore) :

GOVINDA
Who is he ?

SHRI LOKANATH MISRA : I have
read in the newsp pers today. I have
read in the “Hinduvstan Times”—"Legal
action against Az d demanded”. Sir
kindly allow me tc read this portion.

“Leader of th: Jan Sangh party in
the Rajasthan State Assembly, Bhairon
Singh ~ Shekhawat, has demanded
legal action asainst Union State
Minister for Lab:wur and Employment,
Bhagwat Jha Azad for ‘delivering a
speech in Jaipur yesterday against
Constitutional provisions.’

Sir. it is the Con-titution that has kept
him there as a Minister drawing a salary
of Rs. 2,250 with 11 other facilities and
enjoyments.

“In a letter aldressed to the State
Home Minister, Damodar Lal Vyas,
Mr. Shekhawat .(dleged that while in-
augurating the s cth “conference of the
All-India Bank I'mployees Federation,

516 R. S./69.
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Mr. Azad remarked, ‘we will not let
the capitalists’ Rightist Government
function in the country, and in case

it happened there would be bloodshed
in the streets’”

Now, Mr. Vice-Chairman...

SHRI KRISHAN KANT : That was
the plea for a constitutional Government

SHRI LOKANATH MISRA : If the
Constitution is not being run properly,
that is not my responsibility. Primarily
it is your leaders’ responsibility.

I was therefore startled how such a
gentleman who has his convictions can
still continue as a Minister in the Centre.
I would urge through you that the
Prime Minister should take note of this
and straightway dismiss this gentleman,
because he says he has absolutely no
confidence in the present Constitution.
He says it has gone into the hands of
capitalist rightists. Does he think Mrs.
Indira Gandhi to be a capitalist rightist?
Does he consider the Acting President
to be a capitalist rightist? What does
he mean thereby ? People cannot have
it bothways. He cannot get the maxi-
mum advantage out of this Government
by continuing as a Minister of State and
then start propagating all kinds of things
against the Constitution. Therefore, I
demand that he be dismissed immediate-
ly and through you I would like the
Prime Minister to take notice of this.

N

st TreAEn 2 uw faae & fow |
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SHRI BHUPESH GUPTA: Mr.
Vice-Chairman, we have listened to the
mis-conceived political speech of our
friend, Mr. Lokanath Misra,

THE VICE-CHAIRMAN (SHRI D,
THENGARI) : You will have your
chance when you will be replying,

SHRI BHUPESH GUPTA : I am not
replying now.

THE VICE-CHAIRMAN (SHRI D.
THENGARI) : Then wait for a while.
Now Mr. Mandal.

5t dto oo wew (famix) : wwmfa
Y, S gz fagus @ oA F ame
wega e mar g S fomwr wwda
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St eiz faee & 394 St avdEm oF AT
Ag IAF AAfEE ST aEE,
IF 1A H A1 G o.ET M gfew =
favn amr w1 ufer Fw fEa w
g FEAANA qI gHT 8, FREETA[T
F AT BT i3 97 faa zHFIE @
rr:xr% | ¥z TIEHE g7 YA TIEHE §
@ wE w frad #r g g
1949 TT A FfawT ¥ qa.fa5
g, 7 3 uFe ar gfama Y G 771G
7 frdl A ¥ ag s fear i g
ST TR FE TEAT GRT JUTAT HT TT
% W MRS feger A ¥ gw
Tt # faw aeg aesy dan A g 2
AT I fFa I §, FEdTaRT F qqn.
fas, T & 97T A ofefafs w@T &
faw wm Fwar =ifgd, ow 0 @ wm
TR T gwHR ¥ Awe A

AY
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IqFT I AFeviAF arfEafy ag AT
FEf, 43 Fq M I F 1 TF ACE Al
1% qrdt fa qwi F13gseE w40 g
fergrr 7 & Ffyefam =1 1, 37 @
Tz gn A ferfr femger A § 930 AW
2R frax 5 fgeg 11a w0y |
w3 g, T FArAr g, 9A0 AT
qafeEa g aar § 1 A9 75w T a
facam sms A IwF | wF A
Fg g S FEgA wrdd ¥ g w1 omEd
g AR gI 9T § [ ayeiAsH w AT
FEIfASH H 9AT A AT G | FTIAH
AT FY AT AT IAMAN G IFCAA A
F & @E wrzdc  HT gaGE AL
] T AT F A age o=
2 ¥ qsfataal # qgrar frar g o
g arfaw fealt oy swa @y g
g, AN FiaT gra’ g fF A S
g feafr ® AR aE "A9 13 A&
THEA Z | AW AT AFAR FT FAZ X
I FPEHFW T F fag St f qiEl,
ST oerEdr, fya AT 3FEr e Wil
AT 99 ATE T T AFA 3 | oAy feafr
§ fagetr w1 dfama ¥ g @ R
i3 IAAr Fegeer @df g @ ar
w|ix qrft e ar’ o s @ feafs ®
AT E A V1 ATEH 9% 3ATR g1
w7 F0F A AR §Agh av A
ferzzzfe w7, g0 9% F9-
fez a ot Aigd ;o agi ) fedzew-
fere  wam g, Sy fefoe  fewexfm
Faq g1, f9asr 7ras e 3Agy aref
#r feadzefa FTar AT | (T T IE
1 feafa o w1 zafag FagT W)
e & fa gfgama N Ter 98§
dff ag 1949 w1 w9 gfauwa
faQet w19 YA’ R wwhad oy e
gatgw & fearsr wrE ag o afaa
fadrdy < arqrast 31 FHT w1 arfEd

fr =g goitaw faaa s &Y aTaa FT T H1T |
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ST (A § T8 I AA FL ARy FiEd)-
A & qAlfas aamn s oar &fa-
AT FT A qEagg fwar a1 zEE
Fifrw AE F owwAr afgr o fw
FTAF AL W ALTE

sgt aF fosg w1 F1 A9 g 98
d miaarg fx 5w 2o & feafr st g d
g feafs & e e wadwee F g9
Ffrgd ®rd w2 sedfrAT ST awdr Y ;
afFr Stgw WA ag Afqaw F
wafas &1 Qa1 =fgd 1 wa 9F a8
w1d Afaam F qafas 78 a7 @Aar g,
gags o feafg &1 gwraa & fog zq&
29.F fAAed @ wN g 1w H
TIATHFE A AR T AT 2 1 ST A
FIFIT 1 dfagm 500 Fr9 g9 1%
FE AAT (A W qMAT A AFAT & HIT
sEeA zm ax faefted & gfea arear
AR FTA FT AT | &FT 7 =02AC
g WURR S IS FTH FL 42 Flaamq &
waifa® #X | wR g fiwd wg w®
e, €1 g1 At FT F 9ArfaF sHaT war
RF Lo A ¥ fag A% ¥ W@F -
A wg Fraa fraoaar, gsfeaq
faanifedr ®ig @ digT faanfdr wg
a7 fwar a1, z@ Aavg & gfam A
Il FF geaie fFEr 9 f@@r @
T F FT Wy AR UG FEIETIT
F fEdTs FEE | T 9% FF F AHIL
e {1 FERTT ¥ faas w1 w3
g 1R s@ e gad aref ar st
FEaZged ¥ faa® F9 #5391 § A8
g 3w fgg aaas< & FT40 g, T g
Ay fao af welras Fwedig ) qewe
F1 28 AYE H1 A0A ¥2T FT IF A48
w7 fF T Fiedegaa & farg =
FLAT ] | TAMAT AT AT F T8 FZAT
g frag 1 1949 = fomrd yfam oy
gl vae § a8 Sfaam & wafas ad
21T AT TH UFE F AL T AGA
A wga sy afaam § Aaaw w7qy
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[ &, v wea]
ENT GF 9§ IO AYE 7 fad A1 qFAl
gawar ¥z faw &v amgw & AT
atfea 1
mewas feafr g sw feafaw
T @3 W "fqand & a1 F qgarfad
FH A FT G E, §FU AT IE A
fa<reft @ & faw Fegfaer oEt & F9T
[ AmE 1 WS 3w few g A
feafs waw 21 w2 @ sw feafs & swal
qgce AL T AAAT & | FAGr A% 39 W@
g fv gowrT SramEs A9 @R 98 AT
¥ AE |AT TE & | JMC FIHT FIAL
gawm T A SiF T@ T T AATI]
Y ST9AT §E TH FIA H FEAT AT AT
qE AITFT FEAfRE & QI T A |
FT TR AE § & qw w9
faeat & qra A 517 J1 9 T & T =S
F@ ¥ AT I7aT F B9 & fAU sawm
F4A1 a1fed | ¥ var sawT SR wEa
agar wifgd fw & wfa ad&t 5
CEIRAN
Sgf &% 91 F AT F A
¥, ag a1 sua ses1 i B & afea s
T T qoffs AW g IR A% SAF @
FTH WA 927718 | 30D &1 & § G
¥ 7z ot frass o7 wEwi g fF ogroF
Wigad WMET &7 999 §, UF gHT &
qrg Ay & Gt g s fer fSad F
g o afeaTe FT =Sl a¥g ¥ 0.9q
QO FT /L | M A qfeEre &
gfesy ¥ SemEE FT GH | THE ag o1
Wt sad o afafem gl i ag
afeqs & @ 3 s wkd 2w avg
F AT A7 W I F 7L 07 fear qr
fr faadr &1 & 79 wag Wi
et & TUFT T AT FE A T FTH
SY AwgT Srede T A vy g, o
T & far mgrA AEE, wE g
T qE & ATEl AFT § T ¢\ A
FIFT TN FT A g &1 A8 8§

[RAJYA SABHA]
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T FEE gET W ar SiaaT FY
famr & 7Y aWmEn B R A% wAar €
gfz fawm wMFR sTaT & fasrs s
FT AT | ATH FATY TIFIT T I
[ar g fF a8 T @ gy w@Ar
AT F 1 UF aTFE dT a5 AAfFT A
qy vEAr ArEdr §, ey e w g
@S AW ¢ ST gAY aTE Ag &
ATAT A FT  TEAT AR AT qAHIS-
17 &1 ATR o ey foaa wifear &
IFT W A |A AT AT & | AT
39 quE § gfammard N saar w
T\ ST AT aw & afvterly
T A gar &2 fF s w1 odf FE a7
FIA R A IZ TP FW W AT A E
afdd AT AT W OE F FW I
WEF 3T gz @ ag F AT q9T
FATHAT T |

g St Few fuwwd gfam w@ @
qfe g 98 T FIAET § AT TqH qIH(C
A gAEE F W G g gg i e
FANE 1 T FAEA ¥ afF FHIT
ArZo Siro o, sTTo I, TTTLFET A,
gq |F AWT F FEE0T FHE AT WG|
7Z @ §TEIT F UF A § ;iw TE
g G FI AIT FIH 4T WIS &9 AT
AT qT T AWM E IAFT AT AT TEGHAT
Argd € 1 w= awn & faw 3@ e ar
o, iU 99w TEy g O %1 Sife-
a7 fFar g @ifFE e o, &o ando
o X IMTERT A FI 3@ W
¥ @ S gw | e qie aefAfaeaT
¥ TE7 QWEl Fr aFig-amT 4R
¥ Hfcz &7 ST G | T WIS TEEAT FY
WE & ¥ fav drem G # O
FAE S TET g ) ATEIT qY At FT
w¥F 4 AEfAt § oww ¥ fAv =W awg
7% 7% g g1 wEr g s sfag wrem
AT IATE | AT I T W 2y §UE FT
FIATIL TTHIT A F1 fear § 1 gerafafzay
9T gHratgfeat qarsg o @ § S ag
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T NeE Fag SN g fas zafag
gl f5 feegearm o sAAT wosAAN
9wIA g afw @ e A & A
W F fau gz Fnr fpar Jar g 1 59
E HT T FZ 9TF17 FLIENE | 3900
qA zafam &1 fadirawar § sT @
argr g 5 avwe g gfagm & g1.fa,
saar feye & martes Fm 2 Al
N H NI FSBI T g ¥ A A% | I
AW FA F AT Afgg 998 ==
1 wifaw  feafr, qfes  feafs
i nadifes feaf+ gg st @ 1 A
LT E F AT w9 dae A A A
T Hl WM T A g uEd g AT
a4t gTr A A T AFATR |

SHRI BHUPESH GUPTA : 1 do not
wish to speak much on this because the
other points will b¢ covered by my
friend, Shri Achuta Menon. I have
risen only to invite the attention of the
Government to cne or two points. I
ignore the speech made by my (riend,
not out of disrespe t towards him but
because he was whc ly irrelevant in this
matter—I refer to he speech of my
friend Mr. Lokanatl Misra. I thought
he was in the mooc of a comic show.
I am sure that if it vas his performance
in the streets, he mt st have been a box

office success. We are not discussing
comics here.

THE VICE-CHAIRMAN (SHRTI D.
THENGARI) : Yo make a complete

speech because eaci Party will have
only one speaker.
SHRI BHUPESH GUPTA : It does

not matter. That is not the rule, others
can also speak. 1 would like to say
that as far as the Force is concerned
it is obsolutely outs de the Constitution
in a moral sense. 1t is possible for the
Government to pa‘s such a law and
T am not saying that it is constitutionally
illegal but the facl remains that law
and order is the exclusive subject of the
States and the Central Reserve Police
Force and certain sther Forces of the
Central Governmen have been created
to interfere in the i ternal affairs of the
States and with th: autonomy of the
States. That is our objection. That is
whv we think that this force should not
be supported or sauctioned money and
surely it must not b: allowed to expand,

[28 JULY 1968]
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in fact it should be wound up. If my
friend thinks that the Central Reserve
Police Force is needed to deal with a
bloody revolution, he has neither under-
stood the Police Force nor has he
understood the revolution. He has only
shown some calculated ignorance—1 will
not put it as real ignorance but a
studied ignorance—on the subject
because he had to say something of that
sort. Now the background in which
the Force is operating is quite intcrest-
ing. The tendency of the Central
Government is to interfere in the internal
affairs of the States and use everv
opportunity and occasion to do so.
Presently I will invite your attention to a
letter written by M.O.H. Farook, Chicf
Minister of Pondicherry. It is a D.O.
Letter No, Nil, dated 17th July 1969,
written to Mr. Chavan, the Union Home
Minister. That only shows how the
Central Government is behaving with
the State Governments and it comes
from a Chief Minister, may be it is a
small State but that does not detract
from the seriousness of the matter. He
says :

“I understand that the C.B.I. has
been instructed by the Ministry of
Home Affairs to investigate into the
assault of one Sowri of Karaikal, The
incident happened at Karaikal and
the Superintendent of Police, Kuarai-
kal has made a thorough investigation
in the matter and found that the said
allegation is baseless. It appears to
me that the same has been motivated
by some disgruntled politicians to
defame the ruling party.

In this connection I am pained to
note that the above investigation has
been ordered by the Home Ministry
without consulting the Chief Minister
and without obtaining any report
from the Government of this Union
Territory. T do not know whether
this matter has been brought to vour
notice before ordering for such in-
vestigation. Further I do not also
want to stand in the way of investiga-
tion by the Government of India in
such matters. But I feel that it should
have been done after consulting the
Chief Minister of this Territory for
the reasons that the manner in which
the investigation has been ordered
has created political repercussions
here...” :

“The Leaders of the Opposition
Parties have taken advantage of the
above position and they have started
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[Shr1 Bhupesh Guptal

voracious propaganda stating that my-
self and my Cabiner colleazues have
been overruled in the mattzi by the
Central Government in ordering the
above mvestigation [ hope you will
quite appreciate our feclings due to
this propaganda Hence I bimg the
above factors to your notice

With regaids

Yours sincerely,
M O H FAROOK”

Now this letter 1s from Mr M O H
Farook, Chiet Minister, Pondicherty, to
Mr Y B Chavan, Union Home Mmis
ter, and the letter <peaks for 1self, and
it 1s that the Central Government
wvestigates 1nto affairs m a State 1n
regard to matters which rdfate to the
State Government without even a cour-
teous reference to them and the Chief
Minister has to launch a complaint with
the Union Home Minister here  Now
this 15 the mentality which 1s developing
tn the Union Minstry

In this connection the same Chief
Minister also made a public statement
I have got a copy of the staierient
There he has said

“Under these circumstances the
mterference ot the Central Govern-
ment 1 the Iaw and order problems
of this territory without even consult-
mg the State Government or the
Minstry 1s to be condemned The
sending of teams n the name of Cen-
tral Investigation Bureau without even
consultmg the State Government
shows that the elected Government 1
being treated with scant rcspect an i
this act besides bemng totally un-
democratic poses a threat to the
people of this territorv It 1s unfortu-
nate that the Central Government
have a responsible Department lke
the Central Bureau of Investigation
with a view to satisfv the whims of
the local Congress Party The Central
Government should at least n future
desist from such interference ”

He further revealed that he has
written to the Union Mister for
Home Affairs lodeing his protest in
the matter

T have read out from the statenient
What does 1t show ? Tt shows that the
Central Government functions mn this
manner over the heads of the Statz Gov
ernments disregarding the provisions of
the Constitution, taking things from out
of the domain of a State Government

[RAJTYA SABHA]
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mto then sphere of operation, even
without consulting the authorities in the
State concerned

Now I would like to know, well, whe-
ther to promote such a thing the Central
Reserve Police 1s being used and hept in
the various States Many of the States
do not want the Central Reserve Police
—the West Bengal Government does not
want 1t—and yet they have been kept
there  Although they have said that
they will not be deployed without the
consent of the State Government con-
cerned, what has been happeming, vou
know In West Bengal the telephones
of the Chief Minister and all other
Minwisters  are  bewmng tapped bv  the
Centre and we have been knowmg .
they are being regularly and systemati-
cally tapped, and 1t 1S impossible tor
the Ministers to function in the State
1 am sure the Chief Minister of Orissn
1s not bemg spared despite his great
sympathtes tor the vested interests Any-
way, as far as we are concerned, n
West Bengal the Ministers’ telephones
are being tapped and the Chief Mmis-
ter s telephones are also being tapped
by the Home Mimstry, and, [ know,
some day more facts will come to light,
and T should think that the West Bengal
Government should make this known
through the floor of the Assembly and
otherwise how their telephones are be-
ing tapped Number one

The other several Forces are bemng
run the Central Reserve Police— the
Ratlway Protection Force of couise 1s
there—the Border Police Force under
Rustomyu, and the Industrial Secur ty
Force has also been created and kept
in the States  Mr Chavan, we thought,
wis not concerned with the law nd
order of a State as such It 1s the res-
ponsibility of the States and I am sure
he 15 not the Defence Minister of the
country, nor a miltary man But he
has got all kinds of Forces Some day,
we believe he may demand the Army
the Navy the Air Force and everything
clse tn be placed at his disposal Now
this « the position  Now this 1s hap-
pening and you know from the

SHRI I OKANATH MISRA We are
told you ire trying to take away the
CBT from him Is 1t <=0 ?

SHRI BHUPFSH GUPTA T do
know about that T do not know 1t
may be somebody else The 1ssue is
not who holds the Departments The
1ssue 1s how the Departments are used.
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It is now known to the West Bengal
United Front Government that duting
an entire period «f twenty years the
intefligence was o.ganised only against
the Left parties; th* intelligence was not
organised against tie Congress Party at
all. Because of that there was corrup-
tion: there was blickmail; there were
many methods of malpractices indulged
in by the Congress leaders, which is why
they have gone dcwn. But it has be=n
revealed that the entire outfit of the
Government of W st Bengal under the
Congress was dirccted against the Op-
position Parties an« not at all against the
Congress Party. 'Why? Let them ex-
plain. Now toda’ we find that the
Central Reserve Police is being kept in
the State in order 1o pressurize and bully
the State Governnient and to keep them
under constant thi :at of immediate ope-
ration from Declhi  We know how the
Central Reserve Plice Force was called
to suppress peapl’s  action, especially
when they thougit of dismissing the
Ministryv: in fact. they dismissed the
United Front Ministry. 1t is always a
standby for the Central Government. It
is not used, at leist the State Govern-
ment do not thirk that it is used, for
very good reason;.

SHRI S. S. MARISWAMY : T want a
clarification. If s me other people, who
have come to pawer in certain States,
because of their ileological affinitv with
various other nat ons outside India. in-
dulge in some soit of anti-national acti-
vities, who would take care of them ?

SHRI BHUPISH GUPTA: My
friend, Mr. Mariswamy, for whom 1
have got the greatest regard, is answer-
ing a question wtich reminds me of the
write-ups in the Swarajya” by an emi-
nent leader of tlie country. He is in
his old age but w ites all kinds of things,
vou know. The same thing is repeated
here by vou. WV'ell, that Government
has heen elected by the people trounc-
ing the Congress.

SHRI S. S. TMARISWAMY : They
stand in the name of the Constitution
when they stand for election, but after
getting into pow:r they want to take a
stand againsy the Constitution.

SHRI BHUPESH GUPTA : That
again. Mr. Vice-"hairman, is rather in-
triguing to me. He says that when we
stand for the elcction we stand for the
Constitution and after getting elected
we stand against the Constitution. Now
you have seen rie, many of you have

[28 JULY 1969]
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seen me for sixteen years here. How
many Constitutions 1 have killed? 1
am Killing my own physical constitution
—[ am very nearly killing it. But I
have at no time killed anything here.

SHRI S. S, MARISWAMY : When
the Congress amended the Constitution
seventeen or eighteen times killing it
thereby. you were supporting the Gov-
ernment,

SHRi BHUPESH GUPTA : Again
Mr. Masani’s philosophy, you see. Bet-
ween Rajaji’'s philosophy and Mr.
Masani’s philosophy my friend is being
tossed about. You extricate yourself
from it and you will see the position.
(Interruptions) Qf course, the Consti-
tution was amended, for good reasons
sometimes and for bad reasons at other
times.

SHRI S. §. MARISWAMY: Mr.
Vice-Chairman, I want your protection.
He is always indulging in guerilla tac-
tics. T asked him a simple and straight-
forward question. Instead of answering
that question, he is referring to Rajaji,
Masani, and saying this and that) What
is all this? Let the hon, Member
answer my question.

SHRI BHUPESH GUPTA: My
friend thinks T am indulging in guerilla
tactics. Why should 1?2... (Interrup-
tions)

SHRI S, S. MARISWAMY : You do
not answer me straight. You 2o in a
roundabout manner without answering
me. That is why T said “guerilla tac-
tics”.

SHRI BHUPESH GUPTA: You
came to ask this from me via Rajaji and
1 also travel the same route to reach vou;
nothing else,

THE VICE-CHAIRMAN (SHRI D.
THENGARI) : Now you please wind
up.

SHRI BHUPESH GUPTA: As 1
said, this is sheer bunkum—wrecking the
Constitution. Who is wrecking the Con-
stitution ? If any party has shown pro-
clivities for wrecking the Constitution,
it is the Congress Party.

SHRI S. S. MARISWAMY : During
the British days the Congressmen took
an oath and went to office with a view
to wrecking the Act. That was during
the British regime, not when we had
our owa Government,
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AN HONOURABLE MEMBER :

This Consuitution of India, was 1t put to

the elected representatives of India ?

SHRI SUNDAR SINGH BHAN-
DARI (Rajasthan) : Now they are not
wrecking 1t; they are amending it.

SHR1 BHUPESH GUPTA : No, no.

. SHRI SUNDAR SINGH BHAN-
DARI: We are amending it in Parha-
ment.

SHRI BHUPESH GUPTA : They
are misusmg the office of Governor.

SHRI SUNDAR SINGH BHAN-
DARI : That 1s another thing. That 15
not wrecking,

SHRI BHUPESH GUPTA: U s
wrecking,

SHRI SUNDAR SINGH BHAN-
DARI : 1t 1s not wrecking. Misusing
the office of Governor und wrecking the
Constitution are different things.

SHRI BHUPESH GUPTA : Consti-
tutton 1s not a book. Constituticn 15
a system incorporating the norms and
functions of the State, and the i12lations
between the vamous organs of the State
and the State and people. Now the
moment you use the Governor—you
have also said 1t—for serving your party
ends, then you are wrecking the Consti-
tution.

SHRI SUNDAR SINGH BHAN-
DARI : It is misusing.

SHRI BHUPESH GUPTA : There
you are wrecking the Constitution,

SHRI SUNDAR SINGH BHAN-
DARI : Misusing,

SHR1 BHUPESH GUPTA : Well,
misusing ? Quantity changes into qua-
lity; f you go on misusing it n this
manner time and agam, it 1s wrecked,
it 1s subverted. Nobody takes the Con-
stitution in one hand, and a hammer in
another, and says, “I am wrecking it; T
am wrecking 1t.” It 1s not done like
that. The Constitution is first eroded
and attacked and then, gradually, 1ts sub-
stance made less and less. Whatever is
posttive is degraded and thrown away

from it, and onlv the form
3 p.M. remains. That is how in some

countries under certain con-
stitutions, constitutions have been wreck-
ed. Everybody knows that Hitler wreck-
ed the Weimar Constitution without
making even a single amendment of the
Constitution.

[RAJYA SABHA]
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SHRI S, S. MARISWAMY : He was
a dictator,

SHRI BHUPESH GUPTA : And the
Weimar Constitution was supposed to be
a liberal democratic constitution.

SHRI S S. MARISWAMY Do
you support Hitler and applaud him for
that action ?

SHRI BHUPESH GUPTA: My
friend from the Swatantra Party
should know that the Communist Party
was the first to raise its banner against
Hitler and a big part of Germany 1s
now under socialism today. Your his-
tory 1s failing you now.

SHRI S. S. MARISWAMY : Not it
all; my history 1s all nght.

SHRI BHUPESH GUPTA : So let
us not talk about the wrecking of the
Constitution.  Nobody has said  that.
The hullabaloo 1s created by the biggest
wreckers of the Constitution themselves.
Who else are the greatest wrechers of
the Constitution than Mr Nijalingappa,
Mr. Atulya Ghosh and Mr. S. K. Patil ?
Mi. S. K. Patil the other day made a
speech at the Rotary Club on the 24th
of this month, And how did he show
respect to the Consttution ?

SHRI SUNDAR SINGH BHAN-
DARI: We are discussing the C.RP

THE VICE-CHAIRMAN (SHRI D.
THBENGAR])) You must finish now

SHRI BHUPESH GUPTA: I am
finishing because these people raised this

point I have got 1t here.

SHRI S. S. MARISWAMY : Even
the file he carries is red,

SHR1 BHUPESH GUPTA: The

banks have been nationalised under the
Constituion by Mr. S, K. Patil’'s own
Government. But to the Rotary Club
audience he said : *

“They might go about nationalising
everything n their reach. They might
even nationalise marriages”.

1s that the way to respect the CZon-
stitution ? Is that the w.y to respect
the party and the Government of the
party to which he belongs, of whose
syndicate he 1s the prominent member ?

SHRI LOKANATH MISRA : But,
Mr. Bhupesh Gupta, there 15 nothing un-
constitutional about whatever he has
said. What he has said is if the Govern-
ment goes at the pace at which they
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are going in favcur of nationalisation
some day they m ght even nationalise
marriages. What is unconstitutional
about it ?

Central Fserye Police

~ SHRI BHUPESH GUPTA : Because
it shows the grealest disrespect to the
Constitution,

SHRI LOKANATH MISRA : Not
to the Constitutio 1; to the pariy. He
may have utter contempt for his own
party.

SHRI BHUPES'1 GUPTA : The re-
port goes on to sa ' that Mr. S, K. Patil
stated his conside 'ed view that public
opinion in the couitry was being raped.
When the banks w re nationalised in res-
ponse to public op nion, the great cham-
pion, Mr. S. K. Patil, the seif-styled
founder of democracy in India, the man
who raved at Bangalore, says the masses
are being raped. 1 cannot imagine a
greater insult to the masses committed
by a man in the name of giving a lec-
ture on Constitut on. You read this
speech. T think the Rotary Club speech
of Mr. S. K. Patil should be circulated
as a scandalous, scurrilous, filthy, foul,
most destructive <peech that one can
imagine.

SHRI ABID \ALI (Maharashtra) :
'll‘lhat is what the Communists are: all
that.

SHRI BHUPESH GUPTA :
Vice-Chairman, th it is why I say...

Mr.

SHRI SUNDAR SINGH BHAN-
DARI: Your diciionary scems to fail
you.,

SHRI BHUPE!H GUPTA: [ am
surprised thnat the very gentlemen who
are supposcd to b the custodians of the
Constitution for he last twentv vears
are subverting it, wrecking it, violating
it, disgracing it, defaming it " their
actions and condiict and they h-d the
temerity to eet up at the Bangalore ses-
sion and harangu: to the nation that
others are wreck ng the Constitution.
The wreckers of he Constitutior sit in
the Treasurv Beiches. If theve are
people who wreck the Constitution they
are in the Congress Party and those
peorle have no espect to their own
party constitution and how can you ex-
pect them to have respect for the Consti-
tution of the couitry ? Otherwise how
can you imagine 11e decision taken una-
nimouslv at the / ICC of which Mr. S.
K. Patil is a mer ber could be assailed
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by the hatchetman of reaction at the
Rotary Club who accused the Govern-
ment of raping the masses and compar-
ed nationalisation of banks scurrilously,
to our everlasting shame, with nationa-
lisation of marriages? This is how
filthy counter-revolutionaries like Goeb-
bels and Goering had spoken in the past
and for that had been spat upon by man-
kind and had been obliterated. But
their spirit seems to live in Mr. S. K.
Patil who at Ieast in his physical appea-
rance resembles Goering undoubtedly
and I can imagine a Swastika on his.. .

SHRI S, S. MARISWAMY : Sir, my
hon. friend, Mr. Bhupesh Gupta, used a
word just now; he said they must be
obliterated. How could he say that?
And secondly it is really surprising for
us to see that Mr. Bhupesh Gupta has
become the custodian and protector of
the Congress Constitution.

SHRI BHUPESH GUPTA : So many
surprises there are. Now you decided
to give your second preference votes to
Mr. Sanjiva Reddy. 1 am not surprised
at all.

SHRT LOKANATH MISRA: We
decided to cast our second preference
votes to Mr. Sanjiva Reddy when we
found that you have become the A.D.C.
of the Prime Minister.

SHRT BHUPESH GUPTA : What-
ever you might say, we are not going
to cast our votes second preference or
100th preference. You have announced
without even being asked by Mr, San-
jiva Reddy that your second preference
votes will go to Mr. Sanjiva Reddy.

THE VICE-CHAIRMAN (SHRI D.
THENGARI) : You must wind up now.

SHRI BHUPESH GUPTA : Now,
Mr. Vice-Chaiman, I have been inter-
rupted so much. T am winding up.
When I wind up T wind up. Therefore
I say, let them not talk about wrecking
of the Constitution. This lip talk must
end. As far as the Congress leaders
are concerned, after all they are past-
masters in wrecking everything includ-
ing themselves. They have wrecked
their own party. They have wrecked

the Congress Party itself. We did not
wreck the Congress Party. It is they
who have wrecked it.

SHRI CHANDRA  SHEKHAR

(Uttar Pradesh) : What are vou saying ?
The Congress Party is as solid as it was,
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SHRI BHUPESH GUPTA: Mr.
Chandra Shekhar, you have reason to
be optimistic and confident because
some of yowr good points are gaining
ground; but the fact remains that the
Congress Party was much bigger and
much greater than it is today and if
some people have gone out of the Con-
gress Party it is because the wreckers
are there at the top. Ask your Mr.
Atulya Ghosh; he will give an object-

lesson on how to wreck a party orga-
nisation,

SHRI CHANDRA SHEKHAR : But
all of them will come back.,

SHRI BHUPESH GUPTA : But as
they come back they will bring Masanis
with them and then you, Mr. Chandia
Shekhar, will have to take the exit gate.

SHRI CHANDRA SHEKHAR : Mr.
Bhupesh Gupta, you are suffering from
some illusion. Times are coming when
M.sanis will have to go out of the Con-
gress Party and men like Bhupesh
Gupta, Rajnarain, Mulka Govinda
Reddy and others will have to come to
the Congress Party,

SHRI BHUPESH GUPTA.
Vice-Chairman, he had
enter the Congress Party.

SHRI SUNDAR SINGH BHAN-
DARI : He has already gone into the
Congress Party.

Mr.
invited us to

SHRI BHUPESH GUPTA : We shall
more readily enter Hell than go into the
Congress Party headed by the Congress
Parliamentary Board whose plots are
masterminded by the Syndicate. Mr.
Chandra Shekhar, T am very glad that
you are todav under no threat of re-
primand. That is great satisfaction to
me because today vou are for the time
being at any rate in a position to exer-
cise your fundamental right in Parlia-
ment without beina ambushed by Mr.
Morarji Desai or somebody else and
called upon to explain the very legiti-
mate conduct of yours in the House.
Time has shown that you have been
vindicated and the man who wanted to
reprimand You has been thrown into the
dustbin of history never to rise again.
Mr. Vice-Chairman, I sit down. There-
fore, 1 say that the Central Reserve
Police Force is an instrument in the
hands of the Central Ministry for its
pressure tactics, for its interference in
the autonomy of the States, for its mal-
practices and various other activities and
we cannot allow the Central Reserve
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Police Foice to be expanded by eight
battalions costing an extra sum of Rs.
5 crores. We do not think it is the
tunction of the Centre. If the State
Government 1s not in a position to look
after law and order, help the State Gov-
ernment to develop its agencies by giv-
ing necessary aid, instead of tapping the
telephones of Chief Ministers, putting
your agents to spy on the State Minis-
ters. Instead of domng that, help them.
This 1s all that I have to say. I oppose
this Bill as an atrocious measurcs be-
traying the attitude and mentality of
the Central Government under Mr.
Chavan and the Home Minister in parti-
cular.

SHRI BRAHMANANDA PANDA
(Orissa) : Mr, Vice-Chairman, 1 have
a submission to make. They were talk-
ing about preference votes. 1 would
rather say that those who have a perso-
nal preference, they have always a
second preference. Those who have a
political preference have no second pre-
ference. Let me make it clear on be-
half of the Jana Congress that we have
a personal and political preterence
which has not any second preference.

SHRI BHUPESH GUPTA.
whom is that preference for?

SHRI BRAHMANANDA PANDA :
It is for Mr. Giri.

SHRI BHUPESH GUPTA : Thank
you very much. It is a good thing.

SHRI ABID ALI: Mr, Vice-Chair-
man, the matter is much more serious,
the Bill under discussion, and jokes and
references to matters which have no
relevance to this particular <ubject-
matter, have been indulged in here to
divert the attention of the Government
and of the country. These are frivoleus
matters raised in order not to take this
particular item with the seriousness 1t
deserves. It is not a question of the
State or the Centre, this party or that
party. The question is: who is 10 pre-
vail here—ihe anti-national elements
existing for the good of their foreign
masters or India as a nation, its interests
and all that it stands for? What has
been happening _in these few months
has a bit shaken my confidence also. I
am verv much of an optimist. I believe
in the strength of the nation and [ want
it to prosper But our behaviour, tor
some years the behaviour of Congress
Governments in having a sort of mania
abour democracy and its requirements,
has in a way come in the way of dis-

For
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charging their dut zs, so as to curb the
anti-national elem nts  And what we
are seeing today 1< the result of thaf, no
aciaen on the par of the Government.
The hon Member wus referring to some
tapping of telephc nes Certamly the
Central Governme it 1s not interested 1n
knowing what th  Misters talk or
what the Chief M nisters say on phone,
Whatever be the troubles between the
members of the co nmunist parties them-
selves, whether Ctina-followers or Rus
sian-followers one thing 1s certan that
they are anti-Indiat, anti-national There
15 no doubt about t So, 1t 1s a quarrel
between themselvis and theirr men 1n
the telephone depaittment may be tap-
ping the telephon ot one 1ndividual
agamnst another an1 keep therr Ministers
or purty bosses 1iformed of what 15
happening Take t us unfortunate ghast
ly violence on the border of Benga! and
Bithar  With regaid to that three Minis-
ters from Bengal went there and they
have 1ssued a stat*ment saying that the
police had waform tion, but did not act
Thev said  This much we are saying
publicly that the yolice had information
hours before the 1 cident took place, but
they did not act The rest, they say,

they are writing confidentially fo the
Chief Mmuster Tt 1s much more than
this My friend /ho has just spoken- —

of course, we hav to mantain decorum
bv saying ‘my fri*nd—the hon Mem-
ber was talking al out second preference
and third prefereice  The other day
he was praising M Girt so much Then,
T asked him this  When Mr Ginr s
such a good man 1 patriot and o3¢ who
hi, undergone s¢ much suffering and
sacrifice, accordin  to him when he was
nominated by th* Congress Party to
contest the electicn of Vice-Presidency.
he 1nd his partv ought to have voted
for Mr Guri, if h is such a good man.
Wiy did they not vote for him °  They
did not vote for Mr Giri then Now
because the Cong, 2ss has not nomnated
him for the Pre< dency, M1 Gui has
become a good man  That . then
standard of assessment and the wav of
assessment  We (o not follow that We
see 1t according '3 the requirements of
the countrv wha 15 fit for a particula
post and accordin 1/ we nommate shem
we finrd to be fit (Interruptions)

SHRI P C MITRA Why do you
object to that?

SHRI ABID LI  We nominated
him tor Vice-Piesidency because we
found that he wais fit for that Now,
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we have nominated a person whom we
think s the most competent person for
that particular post.

With regard to this particular item I
would request the Government to redlise
that the time 1s conmung, be ready, when
they will have—the sooner they do 1t the
better—all these anti-national elcments,
whether they are Mimsters or Chiet
Ministers, wherever they may be

SHRI BRAHMANANDA PANDA -
Let them be thrown into the Aiabian
Sea—you would say

SHRI ABID ALI You take them
and you yourself go there Whatever
they mav be, take action against them,
strong action agamst them  Avoid what
1s happening or what happened in Koreua
Avold what 15 happening 1 Vietnam
and such places Avoid that If you
want to avoid that and save this coun-
try, then take action, immediate action
and effective achion  Democracy should

be there Demociicy must pirevail
Democratic  1>ethods should becume
strong  Thesc anfi-national elements

should be Iiquidated as soon as possible
Otherwise the nation would be in diffi-
cuity

SHRI BRAHMANANDA PANDA -
On a point ot order Mr Ahid Al
might remember 1t During the last
session or the one before the last session
he put a question whether the Hindu
Maha Sabha and the Jamat-e-Islami
were antl-national organisations or not
1 wanted the Home Minster to justifv
and sav who 1s anti-national  He said
that only those parties or individuals
who thought and spoke on those lines
To that extent they are anti-national so
far as seculanism 1s concerned  So,
when he says that all the anti-national
elements should be thrown out of India
mto the Arcbian Sea or elsewhere I
would request him to classify and sav
who are the anti-nationals which M
Chavan could not justify or sav that
this particular party or mdividual is anti-
national

SHRT ARID ALI TIf Mr
has sud somecthing different
hold any brief for him

SHRT BRAHMANANDA PANDA
Now he forgets 1t

SHRT ABID ALI

Chavan
I do not

I was speaking

about the anti-national elements He
knows who are the anti-national ele-
ments If the hon Member wants
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more mtormation, 1 can sit with him for
bours together and convince him that
these communists are anti-national

SHRI BRAHMANANDA PANDA
You contradict the Home Minister

SHRI ABID ALI I will contradict
anybody who 1s wrong and say whai I
feel, according to me, 1s right There-
fore, why this hesitation about taking
action agamst those who are definitely,
who are according to their own adms-
sion, propaganda Iiterature and action,
anti-national > There should be no
quarter for them i any sphere of acti-
vity, m the political and social Ife of
this country  Our friends are objecting
to the Reserve Police Force being 1here,
but 1t 18 very necessary to protect the
national property and the national inte-
rests  National mterests are much grea-
ter and more valuable than national pro-
perty  National interests have (o be
protected It has been seen how effec-
tive action was taken in 1964 m Jam-
shedpur and Rourkela when the Re-
serve Police Foice was helpful to the
local authorities to maintain order In
Ranchi 1in 1967 when so many cold-
blooded murders took place when the
opposition parties were n the Govern
ment m Bihar—of course a stage came
when the Military had to be called. but
if the Reserve Police Force had been
sent there earlier those murders would
not have taken place At Durgapur and
Cossipore 1t was very necessary for the
Central Government to put there their
Reserve Police Force  Otherwise all
these would have been destroved Why ?
Not by fire or anything There is a de-
sign of these anti-national elements n
this country  They are not concerned
with prosperity they are not concerned
with wages they are not concerned with
the employees they are not concerned
with their benus and prosperity  They
arc concerned with destruction so that
there should be poverty n this country
The more poverty becomes prevalent
here the more they feel they will have
chances to prosper By this particular
programme of thewrs they want every-
thing to be reduced to ashes T[hen
their talk ot revolution they hope
would matenialise 1 am sure the Gov-
ernment of India by this time has be-
come Certain that the time has come for
them to act more vigorously and with-
out anv reservation

The Chief Mmuster of West Benaal
said the other day perhaps the dav be-
fore yesterday that the High Court
ruling has demoralised the police
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AN HON MEMBER Deputy Chief
Minister

SHRI ABID ALI The Deputy Chiei
Minister 1s the de facio Chief Minster
The Deputy Chiet Mimster has said that
the High Court ruling has demoralised
the police The High Court may con-
demn them but he assured the poirce,
‘their condemnation will be immaterial
so far as our relations with you are con-
cerned those whom we think are doing
therr job well will be promoted” That
1s what the Deputy Chief Mimister has
saild  Their party organ from Trivan-
drum, published on the 25th, says that
the Ordinance would only strengthen the
party’s views on the Constitution aad the
judiciary which 1t said only protected
the vested interests They have said
that the judiciary alsg protects the vest-
ed nterests They have got this atti-
tude It 1s not that some Chief Mins-
ters or some members of the Communist
Party fiom the other House are saying
that they want to break the Constitution
That 1s the purpose of themr very exis-
tence They exist for that purpose They
have been proclarming that always that
they have no belief 1n it That has
been «ufficiently demonstrated by <eve-
1al of thewr actions My submissiop s,
and again and again I have been repeat-
ing to the Government kindly have a
Iritle sense ot responsibility towards the
Constitution, towards the country so
that vou <hould act and you should not
get caught napping

st TRATQAT ¢ TF TATE JART
ATFAT W, erifge eren AvEE ?

st sfag st @ FEF SAAT T F
FTAT MaFT FIF | J10 AT A7 Ffsg
AT AW A IAFY §IZT FTY £, WIFC
g ITAT TAARE F w A Fr T3 €
Faw fafreee aw 3 3 1 amr o 77 28 2
frodrasas 2 ov =e1 W% @ 2
ar IATT HEY F F | wG w7 rar o
AT Y ESWHT F, 9T ART WA & gAHT
qg X T AW WY A w1z wrar &Y
arzg AfFT IAEr Ay wax 7 Afwy, w4
¥ F7 A9 @ NEF )\ q@gw Tw
wew &1 faer straw, wa 7 arqar A oy

@ AT avarg 9 A FF A T 3

This  particular measure 1 very much
support and I hope that Government
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will not wait for further deterioration
of the law and or ‘er situation which is
very much to the letriment of the inte-
rests of this count'y and which is more
and more giving support to the opposi-
tion parties, bec:use they want the
police to become npopular, the police
to become disgrurtled that the people
should be violent that they should
come to a mood to destroy and burn
houses, derail the trains and kill the
people.  Graduallr and gradually they
arc planning tor tie people to become
viotent, violent ard more violent, so
that law and ordir may be preserved.
The gentleman wh. had just spoken was
so much concerne | about this and said
that it was the c(oncern of the State
Government. Where is law and order
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in some of the Stites? Who wants to
keep law and ordir? Who is interest-
ed in law and order? They are inte-
rested in revolution, violent revolution,
anarchy and all that, so that the demo-
cratic system, the democratic institu-
tions, all these Parliament and Assem-
blies, everything, become a farce and
ultimately they h.ve their own way.
They go on bully ng this Government,
they are putting o much pressure on
this Government. If Government is
going to submit 10 their pressure and
bullying, ultimatel s they are the win-
ners. 1 hope the day will soon come
when the Home Minister, the Prime
Minister and her colleagues and those
whe atre in respons ble positions will rea-
lise all this and a:t,

SHRI BHUPESH GUPTA: He
should have told you that yesterday an
INTUC leader kiled a CPM M.LA.
He was shot in }.erala. He has suc-
cumbed to his i1juries. Our friends
with blood of th opposition in their
hands are speakin ;7 like this.

SHRI ABID AI[l: He is 5 killer. Ts
it not ? He is a miirderer outside. Here
he talks one thing. Outside he goes and
talks another thin:, organises murders.
I charge him with inurder. He has been
convicted by a conrt as a criminal.

SHRI BHUPESH GUPTA: I was
several times chaged with attempt to
murder under the British.

SHRI ABID AllI: The person who
has been convictec by the court as hav-
ing committed a c¢rime is a criminal.
What else is he ?

SHRT BHUPESI GUPTA : You are |
not a criminal ?
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SHRI ABID ALI: I was coavicted.
I was in jail for years and years. That
was for trying to drive away the Briti-
shers. He was helping the Britishers tos
remain 1n India. In 1942 he was orga-
nising demonstrations, processions and
meetings to keep the Britishers in India.
He is a traitor,

SHRI BHUPESH GUPTA : He has
called me a traitor. A fool calling
somebody a traitor, nobody takes him
seriously or bothers about it.

SHRI ABID ALI: He is a criminal
—a traitor.

SHRI U. K. LAKSHMANA GOW-
DA (Mysore) : Mr. Vice-Chairman,
this Bill mainly proposes certain re-
organisation in the existing set-up of
the Central Reserve Police, and to that
extent I am prepared to lend my support
to this Bill. While saying that, I would
make it clear that I hold that the ques-
tion of law and order is entirely a State
subject and there should not be any
interfercnce by the Central Government
or any other authority in it. The Cen-
tral Reserve Police, according to me, is
a police force which is well equipped
and properly trained and kept in reserve
for any necessity which might arise any-
where, either in the States or in the
Union Territories, which is to be used
only and specifically at the requisition
of the State Governments concerned, 1
really cannot understand why there
should be such an objection to its rc-
organisation which has been proposed
in this Bill. All that the Bill proposes
is that the Reserve Police may be made
more efficient so that there may be a
better method of command. There are
certain changes in the nomenclature and
the recruitment which have been propos-
ed. This is certainly necessary when
you do want to have a police force
which is going to be a Reserve Police
and which will be in the service of the
people. And the States, whenever there
is any disturbance of serious nature, can
requisition the services of this force.
Particularly when faced with so manv
communal disturbances as in the recent
past, it is often necessary for the State
Governments to handle these, when their
own forces may be inadequate and they
will have to requisition the services of
a more efficient police force. To that
extent I cannot understand why there
should be any objection to it. -It is true
that in the recent past there have been
some clashes of opinion between the
States and the Centre with regard to
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the stationing of the Central Reserve
Police Force in the States. Particulaily
in West Bengal area some incidents have
taken place. But that does not mean
that we should not have a proper C.R.P,
torce. Any differences of opinion on
this have to be resolved between the
States and the Centre. That actually re-
volves round the question of the sphere
of activity of the Centre and the States.
Sir, I am not here to say that the auto-
nomy of the States should be curbed.
Certainly, in a federal set-up the States
do enjoy a great amount of autonomy
and the maintenance of law and order
is the principal thing for the States,

Sir, according to this Bill, the Central
Reserve Police Force 1s being made very
efficient and, as some speaker suggested
yesterday, some organisational changes
‘to make it a permanent force should be
brought in. As at present many of the
officers there are being deputed {rom
the State Reserve Police which could
be done away with. On the other hand,
it should be fully centrally recruited.
Such a Force, as already a speaker re-
ferred to, will be of a national charac-
ter and it should never be swayed by
‘State or provincial feelings. Therefore.
a Central Reserve Police Force is very
necessary,

The question of its constitution and
other aspects have already been debated
in this House. Nowhere it is said that
the Central Reserve Police should be
forced on a State against the wishes of
the State Government concerned. If
any such instance has taken place it is
regretable. The Central Government
should see to it that the Force is not
utilised for such purposes. Certainly,
the intention should not be to make use
of the Force for breaking strikes or
similar demonstrations in the State.

The hon’ble Shri Lokanath Misra was
referring to the question of its use in
the case of g revolution. I am sure an
organised body like the Central Reserve
Police Force may be helpful in such
situations. But if it is really a revolu-
tion, if the country does want a change,
the change will come and shall come
whether there is a Central Reseive
Police Force or not. Therefore, 1o that
extent his objection is irrelevant.

I cannot understand why our friends
from West Bengal object to the station-
ing of the Force. As I said, the C.R.P.
Force will be made available to them
as and when they require it. If the
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West Bengal Government have no inten-
tion to make use of it, there might be
other neighbouring States which might
be interested in taking their services for
putting down anti-social elements or in
putting down communal disturbances. |
think for such purposes the Force
sbould be made use of not for any poli-
tical purposes, I feel that we should
support the reorganisation proposed in
the Bill. I have nothing else to add.
Thank you.

SHRI CHITTA BASU (West Ben-
gal) : Mr. Vice-Chairman, Sir, I rise
to oppose this particular Bill and in
doing so 1 want to draw the attention
of this august House to the historical
background of this piece of legislation.

Mr. Vice-Chairman, Sir, from the
report of the Home Ministry for the
year 1968-69 the history of this Central
Reserve Police Force can be traced. On
paaae 47 of the report it has been sta,-'
ted:—

“The Central Reserve Police, for-
merly known as the Crown Repre-
sentative’s Police, was first raised in
1939 with the strength of one baita-
lion for assisting the former Indian
States in the maintenance of the law
and order in the Princely States.”

It is, therefore, very much clear that
the Central Reserve Police Force which
the Government of India has already
raised is the continuation of the Crown
Representative’s Police which was set
up only to assist the ruler of the prince-
ly States in the matter of maintenance
of law and order. Mr. Vice-Chairman,
you will, I think, agree with me that
during this freedom struggle movement
in the States, the Crown Representative's
Police, the C.R.P., was used to subdue
the freedom movement of the country
and this Government continues that
heritage. They have forgotten that the
situation, both politically and otherwise.
has vastly changed after the attainment
of freedom.

If you look at the Constitution of our
country you will find that there is no
provision which provides powers for the
Union Government to raise a permanent
police force. It is only within the State
legislation that the State Government
can raise a police force, strengthen it
and use it for the maintenance of law
and order within the State. The Con-
stitution is very clear to say that law
and order is exclusively a subject for
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the State and, unli.e any other Consti-
tution of the worlc the Unton Govern-
ment has got no «ope to raise a per-
manent police forc> Of course, many
junsts have pointel out that this kind
of police force c.1 be raised by the
Union Government under the iesiduary
powers ot the Coustitution It 1s <ur-
prising that such a1 important power is
not authorised by any explicit provi-
sions of the Const ution, but they raise
1t under the resid ary powers Theie-
fore, Mr Vice-Ch irman, Sir, 1t 15 not
called for, it 1s n st constitutional, and

therefore, I am ttoroughly opposed to
it

Agun, if you ook at the problem
from the pomt of view of feasibiity,
I can say that tns Central Reserve
Police Force cannt really help in the
matter of matai ung law and order,
because 1f you go hrough the Act itself
this Central Reser e Police cammot take
mndependent action and if they do take
hat becomes mercly a duphcation As
tar as the Centra Reserve Police per-
sonnel 1s concern d, if they arrest a
particular person they cannot try the
case themselves The person ariested
by the Central Re erve Police peisonnel
will have to be ha ded over to the State
Police and if the state Police feels that
the arrested perscy 15 to be set free,
where does the C »ntral Reserve Police
personnel stand?  What 15 the locus
standir of the CF P in such a case?

Then, there 1s no proviston 1 the
Act 1tself for the effectrve functioning
of the Central Re erve Police

SHRI U < LAKSHMANA
GOWDA 1t 1s caly to assist the State

SHRI CHITTA BASU I am comng
to that From ti pomnt of view of
practicability 1t Fas got no meaning
The CRP will tave to largely depend
upon the State Covernment and 1if the
State Government does not concur the
C R P cannot fur :tion even m the mat-
ter of mamtaimmg law and order For
this Bill my frierd, Mr Abid Al, and
many others have shed crocodile tears
Therefore, Mr  Vice-Chairman, from
that point of vierr 1t 1s irrelevant, 1t 1s
untenable 1t 1s nc warranted and 1s un-
called for,

Again, Mr Vice-Chairman, 1if vou
constder this fror the pomnt of view of
political consider. tion, I think this kind
of Central Reserv: Police merely strains
the relations betw zen the States and the
Centre It is an infringement of the
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autonomy of the State. I think you are
aware, Mr Vice-Chairman, that there
was serious objection to the CRP
bemg posted 1 West Bengal by
the West Bengal Government
The Government ot West Bengal did not
Iike that the CR P should be deployed
at Cossipore and Durgapur and they
have gone to the length of demanding
that the C R P battalions should be im-
mediately withdrawn from West Bengal
And despite this objection of the West
Bengal Government, the Government of
India 1s stull persisting n maintaming
certain battalions within the terntory
of West Bengal I think you may also
know that serious objections were rais-
ed by the Chief Minster of Kerala when
the CRP was deployed m Kerala for
crushing the movement of the Central
Government employees on September 19
last My friend was saying that the ob-
ject of the CRP 15 not to breah
trade union movements Then what was
the reason for deploymg the CRP in
Trivandrum and other places 1 Kerala
durmng the strike of the Central Govern-
ment emplovees on September 19 last ?
I will also cite another example When
the popular Government 1n West Ben-
gal was dislodged from power by a
stroke of the pen by Mr Dharma Vira,
the Central Reserve Police force was
deployed

SHRI A G KULKARNI (Mahu-
rashtra)  Where 1s he now ?

SHRI CHITTA BASU He 1
hybernating So, at that time the CR P
personnel were deployed to kill theu-
sands of men, to destroy and annihilate
the popular uprising and to create cir-
cumstances where there would be only
a reign of terror Even to-day you will
find that several battalions of the CR P
have been deployed in the Telangana
area to crush the movement there I
have seen for myself that schools and
colleges have been vacated and the
CR P battalions have been housed m
schools and colleges and umversities
Therefore, 1t 1s quite clear from the
mtentions of the Union Government,
that the CRP was used, and will be
used 1 future, for crushing any demo-
cratic popular movement in any part ot
the countrv This 1s one of the reasons
for the existence of the CRP If you
accept that the Government does really
feel that the political situation of our
country has vastly changed since the
meception of the Crown’s Representative
Force, what 1s the reason for the reten-
tion of the CRP ? That question is
to be answered If you want an answer
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from me, I am constrained to 1emark
that it is there because of Mr. Y. B.
Chavan, who of late has spoken of
politics of commitment—I do not know
what he means by politics of commit-
ment; I think if he means anything by
“commitment” and ‘politics” it is his
commitment for a so-called strong
Centre. He wants a very powerful,
very strong Centre. If that is his poli-
tical commitment, Mr. Vice-Chairman,
you will excuse me it I say that this
C.R.P. is the strong arm of the so-
called strong Centre nourished by that
so-called strong man, Mr. Y, B, Chavan,
He wants to maintain his empire in
different parts of the country, and trom
Delhi he wants the Centre to dominate
the States. He wants to interfere in the
day-to-day administration of the State
Governments. This is a serious curtail-
ment of the autonomy of the States.
This is an infringement of the demo-
cratic rights of the people of the States.
Therefore, the only reason for this force
is that Mr. Chavan wants a strong
Centre and for that strong Centre, he
wants to maintain a permanent army to
work at his behest and work prejudi-
cially to the people of the States.

SHRI BRAHMANANDA PANDA :
He wants to be the centre of that force.

SHRI CHITTA BASU: Yes, he
wants to be the centre of that force
Therefore, this Bill is calculated to des-
troy democracy. This Bill is designed
to curtail the autonomy of the States.
It is designed to perpetuate the so-called
suzerainty and control of the administra-
tion at Delhi. Therefore, there is natu-
ral objection, there is natural resistance
and there is a natural feeling which
prompts me to say that the Government
of India would do well if they with-
draw this Bill. This Bill will not help
in strengthening law and order in the
States. It will merely strain the relations
between the States and the Centre.

Mr. Vice-Chairman, you would agree
with me that all the State Governments
are reinforcing their police forces. The
West Bengal Government is reinforcing
its police force. The Kerala Govern-
ment is strengthening its police force.
Almost all the State Governments are
strengthening their police forces. So,
when the State Governments are spend-
jng increasing amounts of money for
strengthening their State police forces,
what is the reason for having a perma-
nent police force at the Centre which
the Constitution does not provide for?

[RAJYA SABHA]

Force (Amdt.) Bull, 1968 1274

Now I will come to the Bill itself.
This Bill seeks certain more powers by
way of amendment. In the parent Act,
the C.R.P. personnel had no right to
atrest. Their duty was only to detect
and bring the offenders to justice, Now
by this amendment the C.R.P. personnel
are being given the right to arrest any
person even without a warrant at any
time, at any place they like. This
means that they want more powers.
What surprises me most is the provi-
sion in the Bill which says :

Every member of the Force shall
be liable to serve within, as well as
beyond, the territory of India.

I do not know whether Mr, Chavan
wants to extend his empire up to Ceylon,
whether he wants to extend his empire
up to Burma, whether they want to in-
vade Afghanistan, whether they want to
invade Pakistan, with this Central
Reserve Police Force. The C.R.P. Per-
sonnel, the Bill says, will be bound to
work beyond the territory of India.

SHRI N. PATRA : Are there not
pockets outside the limits of our terri-
tory ?

THE VICE-CHAIRMAN (SHRI D.
THENGARI) : Please wind up, Mr.
Basu,

SHRI CHITTA BASU : Therefore, 1
want a clarification whether it is a regu-
lar army. If it is a regular army, then
sometimes they may have to operate
beyond the territory of the country tor
strategic purposes. But why should a
police force be deployed beyond the
territory of the country ? The Bill says
that this force will be deployed within
and beyond the territory of the country.
Am I to understand that they will in-
vade Ceylon, they will invade Afghanis-
tan, they will invade Burma and for
that purpose this Central Reserve Police
Force is there ? But the real object is
tha¢ they want also to use it as a para-
military force. But they do not like
to give the personnel of this Forcc the
benefit, the rights, the remuneration and
other better conditions of service as are
being enjoyed by the regular armymen.
Therefore, they want to have the duties
of the army performed by these person-
nel, denying them right to a better living,
the right to a better condition of work,
the right to other amenities which a
regular army man is by law entitled to.
g'l;lig is a very serious provision in this

il
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Again, Mr. Vic:-Chairman, as I have
said, it is a para-military force which is
going to be born. They can punish the
personnel of this Force without having
a formal trial. Understand it; just look
at it. What kind of a fascist tendency
is being developel in the mind of the
administration. A police personnel who
may commit some offence, whpo may
violate certain ru es and regulations, is
not to be given the scope of being tried
even. It is a vivlation of natural jus-
tice. By thig Bill, the Government wants
to take the right .o punish any person-
nel of this Force :ven without a formal
trial. Therefore, ts object is very much
clear—it is undeinocratic, it is uncon-
stitutional, this is not meant for assist-
ing the State Go' ernments to maintain
law and order. C[he object is to have
a regular, permanent police force to
exercise itg suzer: inty and control over
the States, which will ultimately strain
the relations between the Centre and
the States. It is very much prejudicial
to the unity of the country If they are
really serious about the unity of the
country and aboui a strong Centre, then
the collaboration and assistance of the
States are much inore required than a
feeling of overlording the States.

SHRI PR/ANAB KUMAR
MOKHERIJEE (‘Vest Bengal) : Sir. 1
oppose this Bill. The very conception
of having a Ceaitral Reserve Police
Force is detrimenial to the principle of
federalism. In Iidia even though we
have a federal chiracter the States are
provided with wvery little powers, of
which the most iriportant is the power
to maintain law 21d order and to have
a police force of their own. But
gradually we are seeing that there is a
tendency to have nore and more power
at the Centre, and the States are divested
of their powers, t!at there is an attempt
to enlarge the C:ntral Reserve Police
Force and to povide it with more
powers, and it is a fresh attempt to
curb the power o! the State. I do not
see any reason why the Centre should
have such a Force when they have their
military and th:r Border Security
Force. We hawt seen—whenever a
State Government is in trouble, it takes
the help of the military to maintain law
and order. Not o1ly that. If the ques-
tion comes regarding the protection of
the Central Government properties such
as the railways «r the public sector
undertakings run by the Centre within
the territory of a State and if the
Central Governme 1t is not sure about the
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duties of the State Government to pro-
tect them, even then they will have the
opportunity to give directions. Articles
256 and 257 of the Indian Constitution
provide the Central Government with
powers to give clear directions to the
State Governments regarding the protec-
tion of the railways and other proper-
ties of the Central Government. If any
State Government ventures not to carry
out those instructions, action may be
taken against it under article 356. So,
under these circumstances, I do not find
any reason why the Central Government
have a Reserve Police Force and spend
a lot of money on maintaining it. Even
in the Bill there is a proposal to raise
its strength from 44 to 52 battalions, I
think, Sir, that this would tell upon
our straining economy. When we do
not get money for developmental works,
when we cannot get money to carry out
the most essential and necessary eco-
nomic developments, if we are to spend
money for no purpose or for maintain-
ing a Central Reserve Police Force to
curtail the power of the State Govern-
ment, I think it is sheer wastage of
money. Yes, Sir. We, the people of
West Bengal, have an apprehension and
I think that apprehension is genuine, In
spite of our request to the Central
Government, inspite of the request of
our State Chief Minister and the State
Government to the Central Government,
they have not agreed to withdraw the
Central Reserve Police Force from West
Bengal, and there is every reason to sus-
pect that the Central Government has a
mind to oppose the popular movements
which are going on in West Bengal
nowadays.

It has been pointed out by some
Members of this House that peace and
tranquillity are not being maintained by
certain  State Governments and the
clear indication is towards the Govern-
ment of West Bengal. As has already
been pointed out, I want to mention that
what is happening in West Bengal is
not a question of law and order, it is
a question of the release of the socio-
economic forces which were so long
kept tide by the Congress regime; the
people could not venture to express their
feelings because of the ruthless activi-
ties of the Congress Government in
West Bengal. Nowadays when there is
a popular Government, the people are
coming out with their popular demands,
and the West Bengal Government is not
ready to curb the popular movements
simply by raising the question of law
and order. Actually, I do not believe
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that in any Government chosen by the
people, elected by the people, there are
any anti-national elements as it has been
made out by some Member. I think it
would be a reflection on the popular
choice if we say that an elected Gov-
ernment is an anti-national Government,
Yes, anti-national elements are there.
May I ask the Home Minister what the
Central Reserve Police Force has done
to control communal riots ? What have
they done to control and check black-
marketing, profiteering, hoarding and
such other things and all sorts of anti-
national activities which are going on.
This Force is not utilised for those pur-
poses, but this Force is utilised, as it
has been utilised, to break the legitimate
strikes of the workers in West Bengal;
it was utilised when popular upsurge
took place as a protest against the anti-
constitutional activity of a Governor; it
was utilised to Kill that popular move-

ment. But they have done nothing to
control or check the anti-national
activities.

Sir, my another contention is this, I
do not find any reason why the Central
Reserve Police Force should be increas-
ed in strength. Moreover, certain addi-
tional powers are given to it. It has
been provided in section 10 that not
only in the case of actual disturbances
but even if there is any apprehension
in the minds of the authorities that some
disturbance might take place, the Cen-
tral Reserve Police Force has to take
action. The term ‘apprehension’ is a
very misleadine one. When the Gov-
ernment of India thinks that any State
Government is not congenial to it, T
think it will try to divest that State of
its power and it will utilise the Central
Reserve Police Force by applving the
term ‘apprehension’ and it will justify
the use of this Force by saying that
there was a reasonable apprehension
about disturbance to public order. So,
I think it should not be there.

This House should not accent this
Bill and 1 reguest the hon. Minister to
withdraw the Bill. There is no use in
having 52 battalions of this Force even
at the cost of a huge amount of money
when we cannot provide money for our
economic development, when we cannot
provide money for our most essential
objectives and objects. Therefore. with
these words, I request the hon, Minister
to withdraw the Bill and through you,
Sir, 1 request the House not to accept
this Bill.

[RAJYA SABHA]
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4 p.Mm.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRT VIDYA CHARAN SHUKLA) :
Mr. Vice-Chairman, Sir, while dis-
cussing this Bill I had hoped that
honourable Members would appreciate
the role of the Central Reserve Police
Force and the difficult tasks that it has
to fulfil while discharging its duties in
various parts of the country. This
Force is called upon to discharge very
difficult duties in very great tension and
in places where ordinarily nobody would
like to go and live. It is functioning
in North-East India protecting the
national interests there and at short
notice it has to be rushed from place
to place, irrespective of whatever con-
venience or inconvenience that might
be caused to the personnel of this
Force. Dozens of them have laid down
their lives in safeguarding the liberty of
India and our borders and the diflicult
terrain of the Mizo hills and Nagalund
and North-East India. Many dozens of
officers and ranks have been awarded
the police medal for gallantry, the Pre-
sident’s medal for gallantry which they
showed in many situations in various
parts of the country. The requirement
of this Force and the necessity for hav-
ing a Force of this kind has been ex-
plained in this House many a time. In
short T would like to give the reasons
again to the honourable House.

Apart from 2aiding and helping the
various State administrations whencver
they ask for the help of this Force, this
Force is vitally needed to guard the
Central Government offices and instal-
lations wherever such a need arises.
Apart from this, as I said earlier, it
also helps the Armed Forces of India
in the discharge of their duties in many
vulnerable parts of our country like
North-East India. As a matter of fact,
the bulk of this Force is being utilised
in North-East India for safeguarding
our interests and our freedom. There-
fore, to say that this Force is used for
evil purposes or that this Force is used
for suppressing the liberty and treedom
of the people, is nothing but a3 complete
distortion of facts,

Sir, while speaking vyesterday Shri
Pitamber Das criticised the re-employ-
ment of retired officers in the CRP. that
is, those officers who attained the age of
superannuation—that thevy were again
given extensions and employed there. [
would invite his attention to the fact
that many of these peonle who are given
extensions are not really superannuated.
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They have not atiained the age of super-
annuation. We take a good many of
them from the .irmed Forces. In the
Army they retirc sometimes at the age
of 45, sometimes at the age of 48, and
then they are einployed by the CRP.
Sometimes we Fave police officers on
deputation from various States where
the retirement age is 55 and since they
belong to that Stite cadre they retire at
the age of 55. Here in the Central Gov-
ernment, as you know, the retirement
age is 58, and th:refore, from 55 to 58
they might be g ven extension or they
might be re-emp oyed for 3 few years
till they reach ihe age of 58. After
.the officers reac . the age of 58, in
most of the cascs we do not give any
extensions nor c¢o we re-employ them
because we ourselves feel—the argument
given by the honwurable Member is cor-
rect—that if the retired officers are given
extensions or if they are re-empleyed,
it serves as a disincentive to the young
officers, the budding officers, who want
to play their Icgitimate role in the
growth of the Force and the proper dis-
charge of their duties. Therefore, as
a matter of policy we do discourage any
re-employment o' extension beyond the
age of superannuation, thet is, the age
of 58.

Sir, another .rgument that several
Members of the Onposition have used
is with regard t» the law and order
matters. It has been explained by the
Deputy Minister while initiating this
Bill that the CRP is not normally en-
gaged in law ard order duties in the
States unless th: State Governments
themselves ask for the help of the CRP
as they have dove in Andhra Pradesh.
If the State Gecvernment in Andhra
Pradesh or any cther State Government
asks for the helr of the CRP then, the
units of the CR" are deployed in that
State. but then, they are under the com-
mand of the loc | Inspector-General of
Police. Thev ar: under his command
for the perfornance of their duties
there. But wherever thev have to be
emploved to guard the Ceatral Govern-
ment inst>llation« as we 1ad to do in
Kerala where i: our judgment we
found that it wo 1ld not be sufficient if
those Central Covernment properties
and installations were left at the discre-
tion of the loca' Government and we
felt that we should make our own ar-
rangements, at st ch times we do make
onr own arrangeraents. [ do not think,
Sir, we can real v answer proverly in
this hononrable } o-1se if we, because of
our dereliction «f duty, allowed the
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Central Government property Wworth
lakhs and crores of rupees to be destroy-
ed or to be damaged because there was
nobody to guard them. If the State
Government does not guard them and
if the State Government expresses its
inability to guard the Central Govern-
ment properties. ..

SHRI CHITTA BASU: Has there
been any occasion of that nature ?

SHRI VIDYA CHARAN SHUKLA :
Yes.

SHRI CHITTA BASU : Where?

SHRI VIDYA CHARAN SHUKLA :
In Kerala.

SHRI CHITTA BASU : No.

SHRI VIDYA CHARAN SHUKILA :
Your saying “No” would not do. This
is public knowledge and . . .

SHRI KESAVAN (THAZHAVA)
(Kerala) : 1 challenge that statement.

SHRI VIDYA CHARAN SHUKLA :
Therefore, there the CRP had to be
used to protect the public properiy
which belongs to the people of this
country and it could not be left to the
tender mercies of those who, for poli-
tical reasons, would not fulfil their
duties.

Sir, there is no interference in the
State’s matters. As I explained, if the
units of the CRP go to any State for
law and order duties, they are normally
under the charge of the State Govcrn-
ment concerned. They are put under
the superintendence of the local police
organisation. And if they go for other
duties, those other duties are only con-
nected with Central Government work
and Central Government properties, and
they have nothing to do with the local
Government’s law and order duties and
other things...

SHRI KESAVAN (THAZHAVA) :
On a point of order, Mr. Vice-Chair-
man. The honourable Minister was
saying that in Kerala there is no safety
for the Central Government propertics.
On 19th September last year when the
Central Government employees went on
strike, it was only in Kerala 1hat there
was a peaceful strike by the Central
Government employees. Elsewhere in
the countrv, even in the States where
Congress Governments were in power,
we saw shooting and many other things
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taking place. Even in New Delhi we
found that the military and the CRP
were marched into the offices as if our
enemies, the Chinese, came here. But
there wag no necessity for the CRP to
be sent to Kerala at that time, but the
CRP was sent there...

SHRI BABUBHAI M. CHINAI
(Maharashtra) : Where is your point of
order ?

SHRI KESAVAN (THAZHAVA) :
I have my point of order. You sit down.
Sir, even then the Minister says that
in Kerala—he says particularly in
Kerala—there is no safety for the Cen-
tral Government property. Sir, during
that strike Kerala was the only State
where the strike took place in a peace-
ful manner. No property was lost and
nothing untoward happened. Even then,
simply because the United Front Gov-
em(rinent is there such an allegation is
made.

SHRI VIDYA CHARAN SHUKILA :
Sir, the hon. Member is only supporting
my contention. If there was no losg of
property and no damage to Central Gov-
ernment property, it was solely due to
the presence of the CRP.

SHRI KESAVAN (THAZHAVA) :
There was the local police there in
Kerala,

(Interruptions)

SHRI VIDYA CHARAN SHUKLA :
I would request the hon, Member not
to make a political issue of it. [ have
said that CRP has been used in many
States including Kerala and at various
places it has gone at the request of
the State Governments concerned. If
the State Governments make such a re-
quest, it is sent for duty. It does not
go there to do its duty for the Central
Government. Wherever it goes for do-
ing the Central Government’s duty, then
the State Governments have nothing to
do with it.

Sir, Mr. Bhupesh Gupta is not here
unfortunately. He quoted a letter which
was supposed to have been written by
the Chief Minister of the Union Terri-
tory of Pondicherry. Shri Farrok, about
a case which is not really connected with
the CRP. Since he has mentioned it,
I should clarify the matter. The Home
Minister of the Union Territory of Pon-
dicherry is alleged to have been in-
volved in a case of murder; there are
charges against him of complicity in
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the murder. Therefore it was decided
to entrust this enquiry to CBI so that
public confidence is restored. We do
not know whether he is really involved
in this or not but because his name was
involved in that murder, we have hand-
ed over the enquiry to CBI so that jus-
tice is done and the local people there
will have complete faith in whatever ver-
dict is given. It is not as if the Central
Government is unnecessarily doing it.
1 would recall the attention of the House
to an earlier occasion when the Govern-
ment of the Union Territory of Pondi-
cherry was controlled by the Congress
Party. The Home Minister belonging
to the Congresg Party was somehow in-
volved or alleged to be involved in a
murder case. Although nothing was
proved against him, we thought that if
a member of the Government, particu-
larly in charge of law and order, is
involved in a case like that, then some
action was called for. Therefore we
from our Party side asked him to resign,
When he refused to resign, we dismissed
that Home Minister of Pondicherry.
Here because this is a Government con-
trolled by the Opposition, we did not
take that extreme step of dismissing the
Home Minister of Pondicherry but we
thought that we should have an impar-
tial agency to enquire into the matter
and find out the facts and in the light
of those facts we could either take the
matter to the court or if we find that
no justice is obtained, then we could
think of other measures. But to say
that there is interference in the aflairs
of the Union Territories is rather very
surprising to me. 1 expected at least
Mr. Bhupesh Gupta to know that Union
Territories are completely different from
State Goxernments; they are directly in
charge of the Central Government and
we are ultimately responsible for their
functioning. They can have their own
Legislatures there but according to the
Constitution we are answerable to Par-
liament for whatever happens in the
Union Territories which are under direct
superintendence of the Government of
India.

Another wild charge, in keeping with
his nature, that Mr. Bhupesh Gupta
made was regarding the tapping of tele-
phones of the Chief Minister and Minis-
ters of West Bengal. This charge has
been repudiated here and I would take
this opportunity again to do so. I would
categorically say that under no agency
which is controlled by the Home Minis-
try of the Government of India are any
telephones of any Ministers in West
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Bengal being tapped. It has nothing to
do with our o rerations and we do not
believe in such things. As a matter of
fact, Mr. Abid Ali said something about
local tampering due to local politics.
That may be tiere. I cannot say whe-
ther that is th: reason for their suspi-
cion. But as f r as the Government of
India is concered, it is absolutely cer-
tain that there is no interference from
us, as far as th t particular matter goes.

Sir Mr. P. (. Mokherjee happened
to mention som sthing about the use of
CRP while milii ary force were available,
I am really surorised at that argument,
because it shou 1 be nobody’s wish that
military forces ( £ the country should be
used for norma law and order matters;
it should be ev:rybody’s endeavour to
see that military forces are not used for
purposes which can be handled by law
and order forces, ie. the local police
or the armed police. So wherever there
is any difficulty, first we meet it by using
the local law ani order police; then the
armed police is used. When we still
require more assistance and if a request
is made to us, then we make a few
battalions or units of CRP available to
them so that nc -malcy can be brought
back. When evzn this fails or proves
insufficient, then only are the Armed
Forces alerted; i that contingency only
some units of the Armed Forces will be
used either to p:trol the area or to en-
gage themselves .n law and order duties.
But that is not 'he normal functioning
of the Armed ‘orces and it is our
policy and our wish that this should be
avoided as far .s possible. Therefore
to say that since the Army is available,
CRP should not be used, that is an
argument which s not acceptable to us.

®* Then, Sir, Mr. Chitta Basu was ask-
ing : Why should we take the powers to
use the CRP bevond the territory of
India ? It is a v ry simple thing which
I hope he will understand. When our
forces are deploy:d for difficult duties,
say, in Nagaland or the Mizo district
and when the h.stiles go beyond the
territory of India if they just crosg it
and catch hold f them, they should
not be forced to < op at the border, just
wait until they <ome back and again
attack us. Moreer, this is only an
enabling provision it does not mean that
they are going tc be deployed outside
the country; they will be deployed in
case it becomes 1ecessary to do so; it
is not that it is «ur wish to do <o or
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we want to do so, but it may become
necessary to do so.

SHRIMATI LALITHA (RAJAGO-
PALAN) (Tamil Nadu) : I would like
to seek some clarification. For exam-
ple, about the hostile Nagas he said that
they can go even beyond our territory
and caich them. How is it possible ?
For example, if they go to the Chinese
territory, 1t is not possible for our CRP
to go there and capture them.

SHR1 VIDYA CHARAN SHUKLA :
Our CRP is not operating on the
Chinese border. What I am trying to
explain is that this is only an enabling
provision so that in case of emergency
if they have to go out, they should not
be stopped there. If by going a few
feet or a few yards outside the territory
of_Indla they are able to catch the cul-
prits, they should not be asked to stop
there. But this is not something that
we envisage or that it will happen all the
time or it should happen. But this is
only an enabling provision which, I
{)hink, should not disturb any hon. Mem-

er,

Sir, beyond this there is no other
point that has been raised which requires
an answer. In conclusion I would say
that the hon. Members, when they dis-
cuss a matter like this, they should take
the picture in its totality, If they take
only a political view of these matters,
then it is very likely that the useful pur-
pose which the CRP has been fulfilling
or the useful role that the CRP has
been fulfilling will go completely beyond
their thinking.

This Focre is not a political
Force. It has never been used for
political purposes, nor is it going to be
used for political purposes. It is a
law and order Force which is used
for the protection of the Central Gov-
ernment property and installations
whercver necessary, to safeguard the in-
terests of the Central Government and
sometimes on requests made by the
State Administration we sent them to
the State Governments and they use
them for safeguarding their own inte-
rests or for maintaining law and order
and therefore to say that this is for any
political purposes or that there is any
political motive behind the deployment
of the CRP is not correct and I repu-
diate all those charges. Having said
that, I commend the Bill for the ac-
ceptance of the House.
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THE VICE-CHAIRMAN (SHRI D.
THENGARI) : The question 1s.

“That the Bill further to amend the
Central Reserve Police Force Act,

1949, be taken into consideration.”
The motion was adopted,

THE VICE-CHAIRMAN (SHRI D.
THENGARI) : We shall now take up
the clause by clause consideration of the
Bill.

Clauses 2 to 4 were added to the Bill.

Clause 5—Amendment of Section T.
SHRI CHITTA BASU: I move:

§. “That at page 3, line 3, the words
sarrest and’ be deleted.”

6. “That at page 3, line 8, the Yvords
‘as well as beyond’ be deleted.

The questions were proposed.

SHRI CHITTA BASU: Through
clause 5 of the Bill the Government
wants that the personnel be vested with
the right to arrest and assist in bringing
the offenders to justice whereas in the
parent Act it was only 1o detect and
bring the offenders to justice. 1 object
to giving the personnel this right to ar-
rest without warrant because first of all
the personnel should not be given the
right to arrest without any warrant, This
is one of the main reasons for my am-
endment. The second reason is morc
practical in nature. Even if the per-
sonnel of the CRP arrests a person and
the State Government sets  him
free_ then there is no reason Or mean-
ing in setting him arrested. My sugges-
tion is, that the right of arresting should
not be given to the CRP.

Regarding the second amendment I
have explained in my speech regarding
the scope of deployment of the CRP.
The Minister says here that it can be
deployed only as a technical matter, that
you want to deploy them within the
territory of India as well as outside. Tt
appears to be very contradictory because
this Force is not a Military Force. Only
the Military Force can go outside India
for strategic reasons but since this is
merely a Police Force as the Minister
claims oaly to assist the State Govern-
ment in maintaining law and order, wh
should they be required to be posted out-
side the territory ? The Minister him-
self has established the contention that
this Force is not merely to assist the
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State Government in maintaining law
and order but it is for doing something
else. Therefore my amendment should
be accepted by the Government if thev
are true to what they say on the floor
of the House.

SHRI VIDYA CHARAN SHUKLA :
As far as amendment No. 5 is concerned
there is good reason for moving it and
as a reasonable person I would like to
accept it. I would not be able to accept
his second amendment for reasons which
1 have already described,

THE VICE-CHAIRMAN (SHRI D.
THENGARI) : This question is :

S. “That at page 3, line 3, the
words ‘arrest and’ be deleted.”

The motion was adopted.

THE VICE-CHAIRMAN (SHRI D.
THENGARI) : The question is :

6. “That at page 3, line 8, the words
‘as well as beyond’ be deleted.”

The motion was negatived.

THE VICE-CHAIRMAN (SHRI D.
THENGARI) : The question is:

“That clause 5, as amended,
part of the BilL.”

The motion was adopted.

stand

Clause 5, as amended, was added to
the Bill,

Clause 6—Amendment of section 8.

SHRI CHITTA BASU: I do not
like to move my amendment No. 7 but
I would like to move No. 9.

I move :

9. “That at page 3, after line 24,
the following proviso be inserted,
namely :

-

‘Provided that the State Govern-
ment concerned communicates con-
sent for the deployment of batta-
lion or battalions in any place with-
in the State”

I think you have listened to the
argument of the Minister for the exten-
sion of the CRP. 1In the course of his
arguments he stated that this CRP bat-
talion will be deployed for assisting the
State Governments on the express re-
quests made by the State Government
concerned. I believe this is the policy
of the Government in the matter of
deployment of the CRP battalion. H
that is so, what stands in the way of the
Government incorporating it in the
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Bill atselt 2 My ancendment is very in-
nocert and iy n kueping with the dec-
lared policy of the Minister, He said
that no battalion ¢t the CRP will be
deployed in West Hengal it the State
Government does rof agree (o the de-
ployment  He say. that no battalion
will be deployed in Kerala or any State
it there s no expr ss desire being ex-
pressed by the St te Government of
Kerala or Tamil I adu but my expe-
rience 1s otherwise. He has not spokeu
the truth. [f he hs spoken the truth,
it is partial truth, I 1s known to the
public that Mr. Nimboodiripad made
a public statement suggesting that the
CRP when it was d ployed on the occa-
sion of 19th Septe nber strike of the
Central Governme it employees, was
done without even consulting the Kerala
Government and h really made it an
issue that the Gove nment of India had
not the propriety of consulting the Chief
Minister of Kerala n the maticr of de-
ployment ot CRP ] ere, Therefore there
s double standard vith them, They say
that the CRP <holl not be deployed un-
less there is ap express desire from the
Government of the State and that de-
ployment would be only to assist the
State Governmen{ i the maintenance of
law and order alore and nothing else,
and vet they refu:2 to accept the in-
cnrporation of it in the body of the Bill
itsclf. Theretore, i the Government is
true fo their declar tion, if the Govern-
ment is troe to the spirit of what they
have been saying nd what they have
said here, I see no »bjection on the part
of the Governmen to accept this am-
endment If they (o not accept it, then
I am constrained t remark that it is a
double standard an¢ the object is to uti-
lise this Force as a political force to
crush. to oppose :nd to discredit the
Governments whict are politically op-
posed to them, Therefore, in this
Clause it is particv'arly mentioned that
certain hattalions can be deploved and
certiin officers can be appointed speci-
fienlly for a partic ilar purpose in any
pirt of the countiy. Tt is here my
amendment comes in and it says that
this can be done irovided the express
consent of the Sta e Government con-
cerned. in which a )jattalion of the CRP
will be deployed, i, available first, and
that only on that :ondition that batta-
lion of the CRP ca be deployed there.

The gquestion wa: proposed.

SHRI VIDYA CHARAN SHUKI.A :
Sir for the reasons which T have al-
ready given this a nendment cannot be
accepted.
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SHRT CHITTA BASU : Why?

SHRI VIDYA CHARAN SHUKLA :
I kave already given the reagons and {
will repeatr the arguments for your beng.
fit, 1 have said that, whercver the Cen-
tral Reserve Police has to be sent for
assisting the local Government in main-
taining law and order, or for discharg-
ing their normal functions, there the
Central Reserve Polece goes and it is to
be under the commuand of the Inspeciot.
General ol Police. But there are instan-
ces, as the one that arose last yeat
in Kerala, where the Central Reserve
Police had to be sent to guard Central
Government installations and ip safe-
guard Central Government interests. In
such cases it should not be necessary for
us to take, nor could it be justified on
any grounds, that we take the consent
of the local Government; thet may ot
be available for political reasons; ouc
request may not be treaied on the basig
ot rationality or any such thing, There-
fore, the Force would be completely
devoid of any utility if we were to ac-
cept Mr. Chitta Basw's amendment.
Therefore it is not possible for me 1o
accept this amendment,

THE VICE-CHAIRMAN (SHRY D,
THENGART) : The question js :

9. “That at page 3, after line 24,
the following provisa be inseried.
namely :—-

‘Provided that the State Govern-
ment concerned commusicates ¢on-
sent for the deplovment of barta-
lion or bhattalions in any place with-
in the State””

The House divided.

THE VICE-CHAIRMAN (SHRT D.
THENGARI) : Ayes—11,

Noes—S50

AYES—-11

Basu, Shri Chitta

Gowda, Shri U, K. Lakshmana
Kesavan (Thazhava). Shri
Mahida, Shri U. N.
Mandal, Shri B. N,
Menon, Shri C. Achutha
Nair, Shri G. Gopinathan
Panda, Shri Brahmananda
Rajnarain, Shri

Sinha, Shri Rewati Kant
Varma, Shri Man Singh
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] NOES---50
Alva, Shri Joachim
Boharul Islam, Shri
Bhargava, Shri M, P.
Chaudhary, Shri Ganeshi Lal
Chavda, Shri K. S,
Chengalvaroyan, Shri T.
‘Chinai, Shri Babubhai M.
Doogar, 'Shri R. §.
Hathi, Shri Jaisukhlal
Jairamdas Daulatram, Shri
Kaul. Shri B, K.
Kemparaj, Shri B, T,
Khaitan, Shri R, P,
Krishan Kant, Shri
Kulkami, Shri A. G.
Kurre, Shri Dayaldas
Lalitha (Rajagopalan), Shrimati
Mallikarjunudu, Shri K. P,
Mangladevi Talwar, Dr. (Mrs.)
Maniben Vallabhbhai Patel, Kumari
Mchta, Shri Om
Mitra, Shri P. C.
Momin, Shri G. H. Valimohmed
Muniswamy, Shri N, R,
Naidu, Miss M. L. M.
Nandini Satpathy, Shrimati
Narayanappa, Shri Sanda
Neki ‘Ram. Shri
Panda, Shri K. C.
Parthasarathy, Shri R. T,
Patel, Shri T. K.
Patil, Shri G. R.

. Patra, Shri N.

Ramaswamy, Shri K. S.
Ramiah, Dr. K.
Reddy, Shri M. Srinivasa
Reddy, Shri N. Sri Rama
Reddy, Shri Nagi
Ruthnaswamy, Shri M.
Salig Ram, Dr.
Samuel, Shri M, H.
Satyavati Dang, Shrimati
Shukla, Shri Chakrapani
Siddalingaya, Shri T.
Singh, Shri Bhupinder
Singh, Shri Devi
Singh,/Raja Shankar Pratap
Tankha, Pandit S, S. N,
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just a summary frial.
mal trial; nothing of the sort, and you
simply give him a punishment.

THENGARI) :
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Tripathi, Shri H. V.
Varma, Shri C, L.

The motion was negatived

THE VICE-CHAIRMAN (SHRI D.
THENGARI) : The question is :

Bﬂ"That clausc 6 stand part of the
3 L"

The mwtion was adopted.

Clane 6 way added to the Bill,
Clurse 7 wuas addead to the Bill,
Clause 8~~A4mendment of section 11

SHRI VIDYA CHARAN SHUKIA :
Sir. 1 move :

“That at page 4, line €, after
the word ‘rank’ the words ‘or pay’
be inserted.”

“That at page 4, line 37, the
w ords ‘which is not othermse prov:ded
for in this Act’ be deleted.”.

SHRI CHITTA BASU : Sir, I move :

8. “That at page 4, line 33 for the
word ‘without” the word ‘on’ he sub-
stituted.”

The questions were proposed.

SHRI CHITTA BASU : Sir, I suy it
is undemocratic not to give a persen the
right of being heard. But here the Bill
suys that a certain officer can punish a
subordinate officer even without giving
him the right of being heard. Mr.
Hathi will, T think, agree with me. It
is violation of natural justice and it
should not get a place in the statute.
Therefore it is also a very fundamental
question. If you are to punish anybody,
you must have at least to hear him. But
here you do not like to hear him. It is
There is no for-

1 there-
forc want that there should be punish-
ment but on a formal trial.

THE VICE-CHAIRMAN (SHRI D.
The question is :

3. “That at page 4, line 6, after
the word ‘rank’ the words ‘or pay’
be inserted.”

7he motion was adopted.
T'HE VICE-CHAIRMAN (SHRI D.
The question is :

“That at page 4. line 37, the
Words ‘which is not otherwise pro-
vided (or in this Act’ be deleted.”
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The motion wa, adopted.

THIF VICE-CH AIRMAN (SHRI D.
THENGARI) : Tte question is ;

8 “TIhal at page 4, line 33, ;or the
word ‘withoul’ t e word ‘on' be sub-
stituted.”

The motion was negath ed.
THE VICE-CHAIRMAN (SHRI1 D.
THENGARD : Tle question is

“That clause », as amended. stand

part of the Bill.’
The inotion was adopted.

Clause 8.
the Bl

as amended, was added to

Clauses 9 to 1. weie added 1o the

Iill.

CLAUSE 1 (SHDORTI 1ITLE AND

COMMEMNCEMENT)

SHRI VIDYA C HARAN SHUKLA :
Sir, T move :

2, ‘That at p ge 1, hine 4, i1or the
hpure “1968° the figuie 1969 be wub-
stituted.”

The question wis proposed.,

SHRI VIDYA ( HARAN SHUKLA :
Sir. 1T do not hav  to explzin this; be-
cause the year is changed we have to
change the figure rom 1968 to 1969.

THE VICE-CHAIRMAN (SHRI D.
THENGARD) : Tl ¢ question is :

2. “That at page 1, linc 4, yor the
tigure "1948’ the figure '1969° be sub-
stituted.”

The motion was adapted.

[HE VICE-CHAIRMAN (5HRI D,
THENGARI) : Tle question is :

“That Clause §, as smended, stnd
purt of the Bill °

Lhe motion was adopted,

Clayse 1, as « ended, was added fo
the Bill,

ENACTIN' ' FORMULA
SHKI VIDY A ¢ HARAN SHUKLA :

Si1, T move :

1. “Chot af page 1, hoe 1, tor the
word ‘Nineteea b’ the word Twen-
ticth’ be substituted.”

[28 JULY 1969)
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The question way put and the motion
wus adopted.

[HE VICE-CHAIRMAN (SHRI D.
THENGARI) : The question is :

“That the Enacting Formula.
amended, stand part of the Bill.”

as

Fhe motion was adopted.

The Enacting Formula, as amcnded,
wauy added to the Bill,

The Tule way added to the Bill.

SHRI VIDYA CHARAN SHUKILA :
Sie, I move:

“That the
passed.”

Bl as

amended, be

T'he question was proposed.

Wt TATAN ¢ TTEATRT  ARRT,
e § 3w fadgs w9 g
§a zadr wifew a=in g% & B s
Al # gw Jgr 9T 2 fgaz i
T FEAFT & | qA THAE £ BF grfiof
T F W WA AT AR walsy | w
qm oA R oqiv zwmd am v
gH OFAR AT WE 7

24 weEE g oawm far ot wia
oy TH ARG AR X ANE adl § efi
T e w41 AW aEr o Wi
¥ gw Ay fr o arfedr # i
FY 29 AR AZT I 991 9% MK
FX | A07 WA YT IR _§ AR
§ agw g 05 o1 fomr oag i oy
WD AT IAFT AT § | T TH AR
T, afaw o = ¥ afwfza &
ST, @ S Tl A grew #%
AATY, WF T4 q At faar ag
T ONE | qF AT FE A A I
o, sarEfes grdfeee & ga §
a7 A, gl zRedr e R s
fer gaar deawi At gL A gr, av
¥z gEw fau w0 owTW ) Ry Tew
far &8  wrfasm gw0 ar 9f g4
THET WAIE A A AW § A
egiqur wgly g w0 3 gyt of
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{4t TrsATTTT )
W owedl At gy ugfe & werar
gy 3y

w1y faRdfer  gmr
foerkfew adt 2, & F+H N wwew
N1 4B oFe, ¥ Iwy Wy
TEEM WE FANA T g qES, ¢
T Y A73T AF(T H< TGIAH |
wfirn mam 1fs e oy A
WA A FH T F

& "y wrdr ara s g oAy
gopts 5l & a9 @ g 9w AR
B ¥ Fak AR F AT dwT A
W wqaA v ag 9w fawdy
Taw TAYSH T g wAT ¥ fAn
e At § o oag Sdarifer & 1387
I § T FmIAnd N E oA
W qF RY H Aal &7 og gFar
b o gu Mfas adar o7 qw 3
Wy fabrm ar w=1dr =w &1

g0 A F ag wga g g v
g o faw & g aw ooy
friey i & 7 gm0 e faodr oL
fae 2 f& zw Q@ fedgarzamT amy
g, ™ 9F FAALEEOT A0y £ Aie
aqdx H qer a4 fadEmrw gt g
B #1 dv ¢he e W &, ag Wy
A WE qE IA A SE G0F | A
s qen fadm w9 §, A
a1 www Xt «Ard @ WitF o sy
@ dWrlw dgfaww &y arfedy &
™MW w0 A w3a it eI
R, A\ A AT sl aw owEd g
e wor wfee A wer @ EY | et ATa}-
Fadt g i dee Tt &, Av A T
T AR g fr o avar waid ? s
Ay iy Y 95 g §, ey oY R
afs dlz it & = gt oY gra fegme
afere 43 A ¥ T ana SEY E7
T FA, at @gr N W § W
Wk wh ot aw sl yafa
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¥ tERA g fF o agw ® W
T FI AT A ATF AT AT AL

o & & gy fera fewm § owra fEoag wgar s

g, ST qUET g @ Ogrg W AT
A Aty FEr g, 77 50 fAanwwl
AT FT A mETAFATE | g AT AHET
ST AEY £ 1 W ;@ w4
¥4 2w f& gy gwige sg d
9 A GNAT FT ag 7 feadr &S
oIl § 48 WA TAE FGI, $9 WA
gRAGT F1 FCEE TET qAT A Eo
ghl, 3@ WA TAEd & 47 7 gfaw of
avtt 1wz wd T glew Amwe W TR
qgfan FHFA HIg ST AR T
7 gfem ) a0 faeely A gfem & Fsr
g §, g § FATAEAT g A
¥ wew @y @iF w1 9" (zaa
g ana wifs fam ag ag«@gq g (v
Faws frqfEm WA A avid
AT AT TE F owmy AR fAd
gt maErfaw A w1 fAgiow
qrw ey HT RET ATy HTE AR
3 9 yMaEEE w9 WAy Av
d wAyug FEM AT g§fF 3 oF
SYGHAT qATY, RiEaoF F1 nF »@AT I,
ag A 5 wTH TmET TR X 14T AW
gudr zaw fa<ey &1 aFahir fra
£7HFT, MAAHA, T4 TIA FEA
A9AT AR § |\ 72 &7 frm wrmer fw
FAEF ¥ owreer A Tawan §, ofEa
g matlza frgan & oft s @i
Hifga | wx Ay fAgaw R S
JaT g ag fag=aw ama v sibreie
FATHT 139 rar ag fag=o
gt afgans  faeelr off AT, Aqmay Wy
HAT, qrar oY Sav i wwT gdar g
Argy BT AY AT AIET eawar i
avgl 1 fawey  armad) Fw FY § UST
ds HE U A WA A fufady
g Y, g T AT F 4R
qaloal Wi §a9 4w SaHr At ar
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qF AT R | IWST ST W 9y
ferr T o IEs SIS A/ A7
qrg AL AT AN T OTIST FEH R0
I A "AT B HW g aqefa
afyr WA & wAr & fowd o¥
ararfrg &1 3am  nF a1 g fawelr T
oR FUeT) wm famH #g gl
siwa arx WaEE wAr g gfad s
T g aly wsr ...

At oA adyr (sER wim) e
W g

it TORATCAN A7 AT AT gy 7
Vot faar mfema b oqrg gferr @ fea
HIHET AT AT A TH EY | A A G
ofr w3 1 q A afsnd weEw
FCANE | TG T3 95 F AT 7Z WAL
migew 92 4 A7 TARD TT WUR F
ARV R G 2 GBI B i
] WAl gy geq £ | a8 f9¥ W
X guAT A} @ mE H AT gERA
FEY ) wg " QA AT AT 9
aFg &1 & AT AT g vnEE
anrt gar, g7 ndf AT aw nEEAI
s A AUE, 2' faedr ofwa A ofw
1A FCH QAT AT MG a1 IFHT
g3 Pty #T @R T Aw g
T ATER F YA T QF 0 T Q1T
§ @ qQ w1 sferw ad F70)
g9 ot T+ 28 w5 e gan
T H OFT A T A TE AFEA B
AFT F AT F FLF T g AT TR
gt &1 Aqfer w9 aaE) | Ay ugt
gt (g § ot Tl @i off, o9 ®
(AT At § 6 o Fqrgd fF e
HEMT F OE W oawd ATTS AT UG
T, aEr e g wfFam Wi IR
Fra TN G § @y w30 1 gl T
FFq ST AEi ¥ FAW GAT grad SR
g ar gvE Fg fF # ¥R Y wEd,
At TRy EMaTT F X FR G
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Hr 3 fgew # W amAd ¥
afy dmar  #Y qree w1 fF a0 dEm
SERICI A e L I R I A
gar fexamr dom wATF g w0
&F CF FFC KA FWE 9T
o @ gon faafenag & @ 9
a FEiae At ga 8 o qfode
9t 77 guR W g s aw W AEET
frar sx@ 41 38 @ qiamdE § @i
gt qifmie s aft g ¥ AT F
fed ot sl o< famie gwn wifgd

% wufew wrag few ¥ fnfr g0
# mFr Tgmfa A g, Seaaut
nTHAT §, FIANET S g FOE @
FEIT FTHT T ATET AU DT N
T AR qAn Fam H Al oA
qrFT TEAr G B S g ArEr a9
RO E, @ ST Ter & garfas §
g it ot fammeTer qye ¥ faew
FEAT. |

Q% WA WA OO

S UEEARIEW  : EW AT 7o
FWE ) "qHA & A gv T a4,
wfrd v gew sa0 8 s wg
AW FEAI & A1 T, SUY oH A
Ayay Agte |l a d  fagrav oft
gEa & e semfs o7 s s
FI ¥R TRT BT ..

g*ﬁﬁuﬂ'ﬂw:aﬁﬁ T}t T
t

ot v c § S o feufiy

Ay md:
foelt & 9w, afg g a9

I faey qard A T gEy g
AR udt fafrdica @ § fr 7
ST AT AT GTAT T ZETANT FC T8
&1 & vk g angm iy 3 o) feafy
Had faw § sddfw agfr oic aq.
gy gt At R ¥ AT R L
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corruption in relation

SHRI A. G, KULKARNI: He
talKing about man, moon or whom ?

i

st USRI ¢ k%

JrareRe (B EwE eWSt)
ag fagw ot wigd o Frge o ey

oY TR ¢ ¥ % %

ArEwr w1 fegia g 3w faega
fasg ot gz faggs  smarg ) os9
7 7 39 fagus srov fadedt g2
i xgragar g fFE B oan fanaw
W, T@ IJ HT IAAAT IS, TH
@A ATWE AF T HIA G147,
I A FT GAAfIR B 9T HI A

AteT, gEFT  sgirRled  sRdifeafaew
TTAT X AT iR T 3T A
aqivafer wiifrafass @& qrdm
M AT F ATAA YA AW, W e

WA zE I 4q Tw FEAr wgEr
gfs wrxe waglz AMgd v
Aaga N F oard @ gy e
ERIVT HIW B9 3, TE @F A
gaeTl & w3 a¥ @@ AR g
T AwaF #g A wAT AT

SHR]1 M, RUTHNASWAMY (Tamil
Nadu) . Mr. Vice-Chairman, if I inter-
vene in this debate at this stage, it is
only to deal with the argument that was
raised on this side ot the House that in
a Federation the States should be given
absolute autonomy in regard to the
maintenance of law and order. But may
1 point out that even in a Federation thic
Central Government is supreme and is
charged with the duty of maintaining
law and oider in every part of the State?
No doubt the Staies under the Con-
stitution are endowed with the powct
of looking after law and order as their
principal and primary concern, but while
the maintenance of law and order is the
primary and principal concern of the
State. the maintenance of law and order
is also the wltimate concern of the Cen-
tral Government. That is <0 in cvery
Federation. . In the United States  of
America 1he Siates have much larger
autonony ('n, 1 our States in India, but

_'*‘:"l'xpungcd ug ordeted by the
Chair.
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there the Federal Government has the
militia, the Federal Government his the
sheniffs, has a national police force also
to interevenc in the maintenance of law
and order in the States. We saw during
the Presidency ot President Kennedy
that in a Ncgro-dominated State, where
the practice of segregation was enforced
by the State Government, President
Kennedy sent his national militia and
the sheriffs to intervene in order to main-
tain the law of the Federation.

5 pP.M.

Iherefore, even in a Federation the
Central Govt. is supreme and is churged
with the duty ot maintaining law and
otder in every part of the State. Ii law
and order breaks down in any purt ot
the State, even against the wishes of the
state Government the Central Govern-~
ntent has the power o intervene. It is
not only in India that differences may
arise between the State Governments
and the Central Government. Such
differences have occurred in the United
States ot America also, and in spite of
those differences between the State Gov.
crnment and the Central Government
the Central Goveinment has had the
legal authority to intervene in every part
of the State, in cvery State in order to
maintain law and order.

SHRI VIDYA CHARAN SHUKLA :
Sir, [ have nothing to say.

THE VICE-CHAIRMAN (SHRI D,
THENGARI) : The question is :

“That the Bill, as amended,
passed,”

be

The motion was adopled.

—be

STATEMENT RE ALLEGED COR-

RUPTION IN RELATION TO PUR-

CHASE OF AIIRC(RAFT BY THE
AC,

THE DEPUTY MINISTER IN THE
MINISTRY OF TOURISM AND
CJVIL AVIATION [DR. (SHRIMATI)
SARQIINI MAHISHI]: Mr. Vice-
Chairman, with your permission I would
Iike to state that the matter pertaining
ta the purchase of planes by the LA.C.
was raised the other day in the House.
With due deference ' to the House [
would like 1o state that the matter hag
been referred to the C.BIL



